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OFFICE OF DEPUTY COMMISSIONER PATIALA, PUNJAB
Tel No. 0175-2311300 Email ID. dc.ptl@punjab.gov.in

(Misc.-2 Branch)

To

The Registrar General
National Green Tribunal
New Delhi.

No:..2.FA8..../Misc.-2/M-2 Dated:....6.7.83.-.2=8Y

Subject: Original Application number 343/2024 Mahendra Kumar Arora Vs State
of Punjab.

Ref. No. Hon’ble National Green Tribunal order dated 01.07.2024 pertaining to
the above subject.

Hon’ble National Green Tribunal in its order dated 01.07.2024
pertaining to the Original Application number 343 /2024 Mahendra Kumar Arora Vs
State of Punjab, constituted a committee to visit site, collect relevant information
and if finds complaint to be correct, take up appropriate remedial, punitive and
preventive action including assessment of environmental compensation in
accordance with law. Committee was also directed to submit compliance report
with the Registrar General of the Tribunal within the stipulated time.

As per the order of the Hon'ble NGT, a joint committee was formed and

the committee has submitted its compliance report for kind consideration.

The compliance report is enclosed herewith.

Enclosed: Committee Report

Deputy i§sioner
Pati

Endst. No. Dated. \

A copy of the above is forwarded for information and necessary action
please.

1) Principal Chief Conservator of Forests (HoFF), Punjab, SAS Nagar.

2) Deputy Director General of Forests (Central), Ministry of Environment
Forests and Climate Change, Government of India, Northern Regional Office,
Chandigarh.

3) Conservator of Forests, South Circle, Patiala.

Enclosed: Committee Report /

Deputy Commissioner
Patiala
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Compliance report regarding order of the Hon’ble National
Green Tribunal dated 01.07.2024 pertaining to the Original
Application number 343/2024 Mahendra Kumar Arora Vs
State of Punjab

Hon'ble National Green Tribunal in its order dated 01.07.2024
(Annexure 1), pertaining to the Original Application number
343/2024 Mahendra Kumar Arora Vs State of Punjab, constituted
a committee to visit site, collect relevant information and if finds
complaint to be correct, take up appropriate remedial, punitive
and preventive action including assessment of environmental
compensation in accordance with law. Committee was also
directed to submit compliance report with the Registrar General of
the Tribunal within the stipulated time. The operative part of the
order is reproduced as under :

"2. Complainant has stated that about 250 trees have
been illegally cut on Patiala Devigarh Road by a private
British co-ed School in collusion with District Forest
Officer Sanor, District Patiala causing damage to
environment.

3. In our view, above complaint can be looked into at the
first instance by Statutory Regulators and local
authorities. Therefore, we constitute a Jjoint Committee
comprising Principal Chief Conservator of Forest of the
area concerned, District Magistrate, Patiala and
Regional Officer, MoEF&CC, Chandigarh.

4. District Magistrate, Patiala shall be nodal agency for
coordination and compliance.
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5. Above Committee shall visit site, collect relevant
information and if finds above complaint to be correct,
take appropriate remedial, punitive and preventive
action including assessment of environmental
compensation in accordance with law within two
months.

6.Committee shall submit compliance report with
Registrar General of this Tribunal within 15 days, after
expiry of above period who if finds necessary may place
matter before the Bench for further orders. “

It is submitted that, Office of Principal Chief Conservator of
Forest Punjab (HoFF) deputed (Annexure 2) Conservator of
Forests, South Circle to represent Principal Chief Conservator of
Forest Punjab (HoFF) in a joint committee as per above order of
the NGT. Additional Deputy Commissioner (General), Patiala
represented District Magistrate Patiala and Technical Officer
represented Regional Office MOEF&CC, Chandigarh.

In the meeting dated 20.08.2024 (Annexure 3) Divisional
Forest Officer Patiala appraised the committee regarding the
Forest Strip Sanour distributary (RD Patiala Sanour Road to
Patiala Pehowa Road) falling in Sanour Beat, Patiala Range,
Patiala Forest Division, Violation in the Forest strip under Indian
Forest Act 1927 and the actions taken by concerned office on
receipt of the complaint by Mahendra Kumar Arora dated
15.02.2022.

The site visit was carried out by the committee on
28.08.2024 (Annexure 4) in presence of Divisional Forest Officer,
Patiala and concemed field staff with records. As per the Area
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Register, the Forest Strip is 3.5 meter wide on both sides of the
Distributary. The School had temporarily used the Forest Strip for
passage and Parking on the Left side of the Distributary. The
owner of the Residential colony had damaged the Forest land on

the right side of the Distributary for passage.

The complainant Shri Mahendra Kumar Arora was given the
opportunity of hearing by the committee on 02.09.2024
(Annexure 5). The complainant didnot appear in person and
mailed his written statement (Annexure 6). In written statement of
the complainant it is stated as under.

(1) “That the officers of Forest Department Patiala DSFO
Madam, DFO Balveer Singh Dhillon Officer Sanaur,
Ramanpreet Singh Block Officer, Sarwan Singh Block
Officer Sanaur, Patiala in order to benefit a private school
British Co-Ed and an illegal colony on right side of Sanour
Distributory RD Sanaur Road to Devigarh Road and on
adjoining Pahewa road have felled 250 trees.

(2) That after cutting the trees by the said officials, the
entries of these lines have been deleted by tampering the
govemment records. As per google map and google earth,
the trees which were present during October 2021 were not
present during November 2021., which trees were shown on
Google Map and Google Earth in October 2021 and were
not present in November 2021, To investigate this, take a
report from the RT expert and the check record register.

(3) Attempts were being made to suppress the matter by
sending legal notice regarding illegal encroachment on forest
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land opposite to the British Co-Ed School however,
Coloniser/colony developer in connivance with Forest
Officers have erected electric poles in place of trees without
obtaining NOC. Forest land is encroached and no action has

been taken up.

(4) That in above RD on the left side of of the Sanour
Distributory opposite side of the school tree are not included
in the record and they are prepared to fell these trees also
illegally.

That through joint demarcation by Kanungo of Forest
Department and Officers of Revenue Deoartment the it could
be ascertained that the above officers have got
encroachment done on land worth crores and on how much
of land by School and the Coloniser. Constitute a special
team under the supervision of current Ho’ble Deputy

Commissioner,

The above Coloniser in connivance with Officers of Forest
Department has developed a road on forest land worth lakhs
without approval. New electric poles are also being installed
on forest land without NOC. Investigate the matter and file
case against guilty officers under Corruption Act.”

British Co-ed School Authorities were given opportunity of
hearing on date 05.09.2024 (Annexure 7). School Authorities
appeared before the committee and submitted their written reply
on 06.09.2024 (Annexure 8). In their written reply the School
Authorities have submitted as under.

\\
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(1) ‘That the British Co-ed High School (hereinafter
referred as a School) has received a Letter dated
02.09.2024 from your Office and leamnt that one Mahinder
Kumar Arora has leveled allegations against the School
regarding cutting of 250 trees and caused damaged to the
Environment. That the British Co-Ed High School is one of
the most prominent Schools in Patiala. The school provides
a well-rounded education built in a foundation of Academics,
Creative Arts, Sports, Adventure Camps and Community
Service which includes various activities like awareness
campaigns, tree plantation and community outreach
programmesto name a few. Students gain intemational
exposure through trips abroad, YFU, AFS, the International
School Award and the School Enterprise Challenge.
Nationally, students participate in treks and tours, IAYP,
MUNs, Debates, NCC and NSS, Sports and Performing Art.
School takes responsibility to prepare young people to
navigate the world as confident, caring and responsible
citizens. The academic standards are very high and our
students always excel in ISC and ICSE Examinations. Every
year students have been toppers at District State and
National level. As an Institution, we are deeply committed to
maintaining our reputation and ensuring the highest standard
of integrity. So, the question of involvement of the school in
such like incidents of cutting trees or encroaching any land
of forest department does not arise.

(2) No Objection Cetrtificates taken by School
That we would like to clarify our position regarding the

construction of our School. We have obtained the necessary
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permissions from Punjab Mandi Board and secured change
of land use (CLU) Certificate from the Concerned Authorities
for the establishment of our institution. The school has also
taken NOC from Punjab Mandi Board to open the main
gates of the School towards road. Copy of the NOC bearing
No. 6099 dated 22.03.2022 is attached herewith as
Annexure R-1 and Copy of C.L.U. issued by concemed
authority is attached herewith as Annexure R- 1/A. Earlier,
the School has no knowledge that there is an y land of forest
department. It has come to our knowledge that the land
adjoining the link road near our School belongs to forest
land. Our School has taken the NOC from Punjab Mandi
Board under good faith assuming that the land belonged to
Mandi Board. Thereafter, the School, immediately applied for
NOC's from forest department regarding  school
entrance/gate. Copy of the NOC's applied to the Forest
Department is attached herewith as Annexure R-2. School
has also obtained NOC from Punjab Mandi Board to
construct a bridge over Canal duly shown in the site plan.
Copy ofthe NOC is attached herewith as Annexure R-3.

(3) Allegations of Encroachment

I want to clarify that our School's boundary is clearly defined
and ends at Point-B on the site plan, we submitted. There
had been no encroachment into forest area and we are
committed to upholding environmental regulations. Even, the
School has left eight feet, its own land outside the Scham'
Premises/Boundary for parking. The complainant leveled
false allegations regarding encroachment. Moreover, a site
plan and photographs showing the actual position are
altached herewith.
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(4) Allegations reqarding Cutting of Trees

That the allegations regarding cutting or felling any trees
mentioned in complaint are baseless, not substantiated by
actual position on the ground. The School has never cut or
fell any trees as alleged in the complaint. School clarifies
that no activity of cutting or felling of trees has taken on our
premises or outside the premises. Our school has
implemented various initiatives aimed at promoting
environmental awareness, including tree planting drive and
educational programs on conversation. The allegations
levelled by the complainant are false and frivolous. Which is
clearly established from following points:-
. That the Building of the School s
segregated/Separated by Canaland a (interlocking tiles)
road shown in the site plan attached herewith as
Annexure R-4. So, the School has no concem with the
land of forest department adjoining with the
(interlocking tiles)/road. That one Private Colonizer has
developed a Private Colony at Point-A duly shown in
the Site Plan as (Annexure R-4), under the name of
‘R.S. Enclave". Moreover, the above said Colonizer has
also got constructed an interlocking tiles road with the
help of Nagar Council, Sanaur, which is clearly
established from photographs taken on inauguration.
Copy of the Photographs showing the Board of 'R.S.
enclave' is attached herewith as Annexure R-5 and
Copy of the photographs showing the interlocking road,
are also aftached herewith as Annexure R-6 to R-8.
Moreover, the above said Private Colonizer has also
affixed four pillars in front of the road to stop the
General Public from the use of this road. Copy of the
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photographs showing the pillars affixed on the road are
attached herewith as Annexure R-9. The Private
Colonizer has got constructed the road with the
purpose to approach his Colony "R.S. Enclave duly
shown in the Site Plan as well as in the photographs.
The School is neither the beneficiary of the above said
foad nor have any concern/contribution in the
construction of road. So the question of cutting any
lrees or encroaching on any area of forest land by the
School does not arise. For more clarity of the facts,
deponent has attached a site plan (Annexure R-4), in
which, the Building of the School is duly shown at Point-
A in the site plan and the boundary wall of the school at
Point-B of the site plan. Then, there is a Green
Zone/Green Area duly shown at Point-C in the site plan,
The road leads towards the Village JaurianSadkanfrom
main road duly shown at Point-D in the site plan. Then,
there is a Green Zone/Green Area duly shown at Point-
E in the site plan. Then, a Canal duly shown in Blue
Colour at Point-F segregated/divide the area of School
from the land of forest department. Then there is a road
constructed by one Private Colonizer duly shown in
Yellow Colour at Point-G. All the above said facts are
also corroborated from photographs already attached
above. So, the deponent has no concemn with the land
of forest department and has no reason to cut any such
trees. In fact, the land of forest department is far away
from the boundary wall of School. Moreover, School is
fully prepared to cooperate with any investigating
authorities misunderstanding. to clear up this
misunderstanding.
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ii. — That the complainant with malafide intention has
not mentioned any date, month or year, when the
School allegedly cut the trees or allegedly encroached
over any area of forest land.

iii. — That our School also organizes many plantation
drives. Copy of the photographs regarding our past and
ongoing projects aimed at increasing green cover are
attached herewith as Annexure R-11 to R-21.

(5) Reason to move false complaints:

It has come to our notice that individuals who were
unsuccessful in securing admission for their children, despite
their political connections, have initiated these baseless
complaints themselves or through some third person.
Moreover, the School has inquired about the complainant
after receiving this complaint and has come to know that
complainant is used to file false and frivolous application
against various persons and institutions just to extract
money. The complainant is a habitual litigant. The British Co-
Ed High School Categorically deny these allegations, which
the School believe have been made Just to extract money
and lower the reputations of the School. The school reserves
his right to initiate legal proceedings against complainant for
moving false and frivolous complaints.

It is therefore, prayed that the complaint moved by the
complainant against the British Co-Ed High School is based
upon false and frivolous facts and same is liable to be
dismissed with heavy cost. Moreover, legal proceedings are
liable to be initiated against the complainant for providing
wrong and false information.”
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The Divisional Forest Officer Patiala submitted a detailed
report to the committee about complaint (Annexure 9 and 10). In
this report the Divisional Forest Officer, Patiala has informed as

under.

(1) “A complaint regarding British Co Ed School, located on
Left side of Forest Strip, Sanour distributory (RD Patiala
Sanour Road to Patiala Pehowa Road) was received from
office of Deputy Commissioner Patiala on 15/02/22. The
complainant alleged in the complaint, that British Co Ed
School Authorities have illegally felled about 250 trees and
also encroached upon Forest land in connivance with the
Forest Department in Patiala-Sanour road falling under
Forest Range Patiala.

(2) A 5 member Team was constituted by Divisional Forest
Officer Patiala dated 15.02.2022 under Range Officer Nabha
Ms.Amandeep Kaur for enquiry of the same. The team
submilted its Report dated 10.03.2022. As per the Report
total 28 trees were found missing on above mentioned site in
Sanour distributory , of which only 11 Dead and Dry trees
were departmentally felled and no action taken against 17
trees, though the timber has been retrieved from the strip
and recorded in the timber form by concerned incharge and
in addition land breaking of Forest land (Violation under
Indian Forest Act 1927) has been found on both sides of the
Forest Strip.

(3) It was brought to the notice of the Divisional Forest
Office that during the period of the complaint a New
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Residential Colony was established on Right Side of Sanour
distributary. While taking access to the colony through a
road under jurisdiction of Municipal Committee Sanour, Land
breaking was carried out in the Forest strip adjacent to the
road in an area of about 495 Sq Mt. It is also reported By the
Division office that the loss of trees and Land breaking in
Right side of the Forest strip alleged in the complaint took
place around November 2021, when the colonizer damaged
forest stripadjacent to Nagar Council Road for approach fo
his Residential Colony.

(4) It was also brought to the notice of the Forest Division
Patiala that thePrivate School, British Co Ed School is
operational since the year 2004. It is situated on Left Side of
Sanour distributary (RD Patiala Sanour road to Patiala
Pehowa Road). Theschool was using access /approach
through forest strip without necessary approval under Forest
Conservation Act 1980 for Non Forest Purpose. The
temporary encroachment for Passage and Parking was
carried out in an Area of 817 Sq Mt.

(5) The detailed action taken report has been sent by
Divisional Forest office, Patiala Forest Division to
Conservator of Forest ,South Circle vide letter No 3386
Dated4/7/2022 ( Annexure 1)

(6) Punitive Action against the Concemed taken by
Divisional Forest Officer Patiala:

1. Punitive action for violation under Indian Forest Act
1927, against schoolwas initiated on 31.05.2022 by
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issuing damage report and civil case COMA 2275
0f2022 was filed against School, in District Court
Patiala (Annexure 2).

2. Punitive action for violation under Indian Forest Act
1927, against theResidential colony was initiated by
issuing damage report on 02.02.2022 and a civilcase,
COMA 429 of 2022, was filed against the coloniser in
District Court Patiala

(Annexure 3).

3. With respect to loss of 17 trees and non action
against violation, theconcemed Beat incharge was
suspended  immediately on  11/03/2022 and
departmentalaction for major penalty under Punjab Civil
Services ( Punishment and Appeal) Rules1970 has
been initiated by office of DFO Patiala.

Remedial Action taken up and Proposed:

1. Joint Demarcation of the Forest Land has been
carried out with RevenueDepartment Dated 25.03.2022
(Annexure 4) and the temporary encroachment utilized
for passage and parking by the violators has been
cleared along both sides of the ForestStrip and
Possession of Forest Land has been taken by the
Range team Patiala.

2. Notice under Forest Conservation Act 1980 has been
issued to theSchool for taking approval for approach
and access from Ministry of Environment Forestand
Climate Change by Office of Divisional Forest Officer
Patiala Dated 25.02.2022 (Annexure 5).

3. The online case for diversion of Forest land for
approach and access witharea of 0.08175 Ha. has
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been applied by the School Proposal

FP/PB/Others/433877 dated 19.06.2023 (Annexure 6)
and Restoration of Forest land damaged bythe School
along the Forest strip has been has been proposed in

the FCA case by Officeof Divisional Forest Officer
Patiala.

(8) Preventive Action Taken:

The violation carried out by violators Concerned (The coloniser of
theresidential colony and the school) though being a
compoundable offence under IndianForest Act 1927, in order to

make the action deterrent the civil case has been filedagainst the
offenders.

(9) In addition to the Complaint, the allegations raised in
the written statementof the complainant was also enquired
into and Field verification report of ConcernedRange officer
stated that the electric poles are not in the Forest Strip. It is
further reportedby concermned Range office that allegations of
tampering of tree register is false as thecopy of the records
are available in higher offices and all standing trees have
beenentered in the register. The same has been reported by
Division office Patiala in its lefterno 9065 Dated 13/9/2024
(Annexure 7)

(10) it is reported that, As per the Area Register, the Forest
Strip is 3.5 meterwide on both sides of the distributary. The
School had temporarily used the Forest Stripfor passage and
Parking on the Left side of the Distributary. The owner of the
Residentialcolony had damaged the Forest land on the right

\»
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side of the Distributary for passage. Thedemarcation of the
Forest strip had already been carried out on 25/3/2022 and
thetemporary Violation on the Forest land has been cleared
and has been taken possessionby Concemed Range team.
The Punitive action against the Violators and Concemed
Beatincharge for major penalty been initiated against the
concerned Beat incharge as perdepartment rules. Regarding
the Loss of trees, Punitive action against the ConcemedBeat
incharge has been taken up. The Restoration of the Forest
strip has been proposedin the Forest Diversion case applied
by the School.”

Observations and Conclusions of the Committee.

The Committee based on observations during the field visit to
the area under consideration, detailed consultation with the
DFO, Patiala, written statement by the complainant, written
statement by the School Authorities and report by the DFO,
Patiala the Committee found the following,

1. A complaint regarding British Co-Ed School located on
Left side of Forest Strip, Sanour distributory (RD Patiala
Sanour Road to Patiala Pehowa Road) was received from
office of Deputy Commissioner Patiala on 15/02/22. The
complainant alleged in the complaint, that British Co Ed
School Authorities have illegally felled about 250 trees
and also encroached upon Forest land in connivance with
the Forest Department in Patiala-Sanour road falling
under Forest Range Patiala.

2. This complaint was immediately inquired into by the
Divisional Forest Officer and it was found that
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the Private School, British Co Ed School is operational
since the year 2004 and is situated on Left Side of the
Sanour distributary (RD Patiala Sanour road to Patiala
Pehowa Road). The school was using access /approach
through forest strip of 3.5 m wide without necessary
approval under Forest Conservation Act 1980 (now Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980).
There was encroachment over 817 sq m of forest area for
passage and parking.

A New Residential Colony was established on Right Side
of Sanour distributary. While taking access to the colony
through a road under jurisdiction of Municipal Committee
Sanour, land breaking was carried out in the Forest strip
adjacent to the road in an area of about 495 Sq Mt. It is
also reported By the Division office that the loss of trees
and Land breaking in Right side of the Forest strip alleged
in the complaint took place around November 2021, when
the colonizer damaged forest strip adjacent to Nagar
Council Road for approach to his Residential Colony.

As per the report of Range Forest Officer who inquired
into the complaint during the year 2022 (which is a part of
the report of DFO Patiala), forest strips on both the sides
of the Sanour Distributary (RD Patiala Sanour Road to
Patiala Pehowa Road) were checked and it was found
that a total of 28 trees were missing from the strip on right
side of the Sanour Distributary. Out of these 28 trees, 11
Dead and Dry trees were felled Departmentally as per
rules of the Forest Department and no action was taken
against remaining 17 trees by the concerned beat
incharge though he could retrieve timber.
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3. A Joint Demarcation of the Forest Land was carried out

with Revenue Department Dated 25.03.2022 and the
temporary encroachment utilized for passage and parking
by the violators has been cleared along both sides of the
Forest Strip and Possession of Forest Land has been
taken by the Range team Patiala.

. During the site inspection by the committee, no direct
evidence was found which could verify the allegation of
lllegal felling of tree by a specific person or entity.
However from all the secondary information, records and
report of the DFO Office it is evident that there was illegal
felling of 17 trees and not 250 as alleged in the complaint.

. With respect to loss of 17 trees and non action against
violation, the concerned Beat in charge was suspended
immediately and departmental action for major penalty
under Punjab Civil Services (Punishment and Appeal)
Rules 1970 has been initiated by office of DFO Patiala.

. Cases against the British Co-Ed school and the Private
Colony have been filed in the Court of Judicial Magistrate
as per the provisions of Indian Forest Act 1927 even
though there was provision to compound this violation to
set a deterrence.

. Following notice from the Forest Department, School
Authorities have applied (Proposal : FP/PB/Others/433877
dated 19.06.2023) for post facto approval for diversion of
0.08175 Ha of forest land for approach and access to
school as per the provisions of Van (Sanrakshan Evam
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Samvardhan) Adhiniyam, 1980. This area is now revised
to 0.0156 ha. The Restoration of the Forest strip over
violated area of 0.08175 ha has been proposed in the
Forest Diversion case applied by the School and this cost
shall be borne by the School Authorities. The further
action against the violation will be decided by the
MoEF&CC, New Delhi while considering the proposal for
post-facto approval.

8. The some new allegations viz., erecting electric poles in
forest area and tampering with records, raised in the
written statement dated 31.08.2024 of complainant before
the committee, though not part of original complaint were
also inquired by the Divisional Forest Officer and it was
found that the electric poles are not in the Forest Strip. It
is further reported that the allegations of tampering of tree
register is false as the copy of the records are available in
higher offices and all standing trees have been entered in
the register.

9. As of now there are no legal provisions/guidelines for
assessment of environmental compensation in the State
of Punjab.

The committee finds that following the complaint, the matter was
inquired into and adequate remedial, punitive, preventive and
restorative measures are taken by the Divisional Forest Officer
Patiala.

The committee also finds that there was illegal felling of 17
trees and not 250 trees as alleged in the complaint.
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Committee also directed Forest Division to be more vigilant,

ensure adequate forest protection and initiate timely action
against violators as per the law.

- \U} oL

Technical Officer Additional Deputy Conservator of
Regional Office Commissioner (G), Forests,
MoEF&CC, Patiala South Circle, Patiala

Chandigarh
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Item No.06 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 343/2024
Mahendra Kumar Arora Applicant

Versus

Respondent
State of Punjab

Date of hearing: 01.07.2024

CORAM: HON'BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON'BELE DR. AFROZ AHMAD, EXPERT MEMEER

Applicant: None
Respondent: None
ORDER
k This original application under Sections 14 and 15 of National

Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) has
been registered in exercise of suo-moto jurisdiction on the basis of a letter
petition dated 20.09.2023 sent by Mahendra Kumar Arora R/012/3 Guru

Nanak Nagar, Tripuri Patiala, Punjab.

2, Complainant has stated that about 250 trees have been illegally

cut on Patiala Devigarh Road by a private British co-ed School in

collusion with District Forest Officer Sanor, District Patiala causing

_damage to environment.

3. In our view, above complaint can be looked into at the first
instance by Statutory Regulators and local authorities. Therefore, we

constitute a joint Committee comprising Principal Chief Conservator of
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Forest of the area concerned, District Magistrate, Patiala and Regional

Officer, MoEF&CC, Chandigarh.

4. District Magistrate, Patiala shall be nodal agency for coordination

and compliance.

& Above Committee shall visit site, collect relevant information and if
finds above complaint to be correct, take appropriate remedial, punitive
and preventive action including, assessment of environmental

compensation in accordance with law within two months.

6. Committee shall submit compliance report with Registrar General
of this Tribunal within 15 days, after expiry of above period who if finds

necessary may place matter before the Bench for further orders.

j A With above direction, application is disposed of.

8. A copy of this order along with copy of complaint be sent to
Principal Chief Conservator of Forest of area concerned, District
Magistrate, Patiala and Regional Officer, MoEF&CC, Chandigarh by email

for compliance.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
July 01, 2024
Original Application No. 343/2024
AB

40
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Government of Punjab
Department of Forests & Wildlife Preservation
O/o Principal Chief Conservator of Forests, Punjab
Forest Complex, Sector: 68, Sahibzada Ajit Singh Nagar (Mohali)
(Forest Working-2 Branch)
To

Deputy Commissioner,
Patiala.

Date: 20-07-2024

Sub: OA No. 343 of 2024 Mahendra Kumar Arora Vs State of
Punjab.

FEXxE R XXX K

With reference to the above mentioned subject, it is informed that in
view of the orders dated 01.07.2024 (Copy Enclosed) passed by the Hon'ble
National Green Tribunal in OA No. 343 of 2024 Mahendra Kumar Arora Vs
State of Punjab. Sh. Ajit Kulkarni, IFS, Conservator of Forest (South Circle)
will represent undersigned for further necessary action in the above matter.

This is for your information and necessary action please,

Encls. as above

PRINCIPAL CHIEF CONSERVATOR OF FOREST (HOFF)
= 20-07-2024

Endst.No.FOREST-FWOFW- 2(CC)/79/2024-FW [/1/887825/2024

Dated 20-07-2024

A copy of this letter along with Hon'ble NGT orders dated
01.07.2024 is forwarded to Deputy Director General of Forests (Central),
Ministry of Environment, Forests and Climate Change, Government of India,

Northern Regional Office, Chandigarh to depute their representative for the
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investigation in the above said matter,

Encls. as above

PRINCIPAL CHIEF CONSERVATOR OF FOREST (HOFF)
20-07-2024
Endst.No.FOREST-FWOFW-2(CC)/79/2024-FW /1/887825/2024

Dated 20-07-2024

A copy of this letter along with Hon'ble NGT orders dated 01.07.2024
is forwarded to the following for further necessary action-

Chief Conservator of Forest (Plains)
2. Conservator of Forest (South Circle)
i/ § Divisional Forest Officer, Patiala,

Encls. as above

PRINCIPAL CHIEF CONSERVATOR OF FOREST HOFF)
20-07-2024
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Nl Gma“ forest working <forestworking002@gmail.com>
Fwd: ORDER passed in Original Application No. 343/2024
2 messages
punjabforest <pccicomplex@gmail.com> Mon, Jul 8, 2024 at 2:34 PM

To: forestworking002@gmail.com, pbcomplaint <pbcomplaint@gmail.com>

Please find the attached fila,

Punjab Forest Complex.
Sahibzada Ajit Singh Nagar.

-—---— Forwarded message
From: Consultant Judicial-NGT(P.B.) <judicial-ngl@gov.in>

Date: Mon, Jul 8, 2024 at 2:18 PM

Subject: ORDER passed in Original Application No. 343/2024

To: DC PATIALA <dc.ptiEpunjab.gov.in>, <pecihoffpurjab@gmail. coms, <pecicomplex@gmail . coma,
<cfsouth@punjab.gov.in>, Regional Officer MoEF IRO Chandigarh <runz.chd-ricf@r o s

Respected Sir/Madam,

I am directed to forward a copy of the petition
& Order dated 01/07/2024 passed in Original Application No. 343/2024 Mahendra Kumar
Arora Applicant Versus State of Punjab Respondent. for your kind perusal & necessary action.
for further correspondence please send all the documents on the new mail-id i.e.

judicial-ngt@gowv.in

Kindly acknowledge the same.

NOTE:- Please send this order 1o Prineipal Chief Conservator of Forest of the ares concerned, District
Patiala, also fur compliance.

REGARDS
CONSULTANT (Judicial)
(N.G.T.)(P.B.) New Delhi

2 attachments

=y OANO 343 of 2024 LP No 21 55-pages-deleted.pdf
) 15518K
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..3 Mahendra Kumar Arora.pdf
08K
RK Mishra <pccthoffpunjab@gmail.com> Mon, Jul 8, 2024 at 2:58 PM

To: forestworking02@gmail.com

Raman Kant Mishra, IFS

Principal Chief Conservator of Forests {HoFF)

Forest Complex, Sec. 68, SAS Nagar (Punjab)-160062
Contact No. 0172-2298004-05

Mob. No. 99104-61117

[Cuoted et hidden]

2 attachments

':J OA NO 343 of 2024 LP No 21 55-pages-deleted.pdf
15518K

) Mahendra Kumar Arora.pdf
98K
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2108/2023. 13.03 Email

Email

168" 594405435.jpy
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publicgriey ance-ngr g g

%%
s

T DIVISION P ,
LEGAL NOTICE
No Matice/ S84 Dates &y 37
For walstion of Section 130) and 63 of ingiam Forest Act 1627
For violaton of Section 3 of Forest Conservation Act 1980

For Criminal Contempe of Hon'ble Supreme Court Order dated 12 12.1996 in W9
1T} Mo 202/199%

In Pursusngce of the OWP No 4555 of 2007 stied Court on ity own motion Vi
State of Haryang ang Pungab in the Hon ble Punjab and Haryana High {ourt

e RO%LL | ¢, .24
High Sehoel | Pusign
loed  {ukints il

LIt RN B

That strips of PWD lands along PWO roads are declared, as Protected Forest Vide
Punjab Government Notification No. 1122 -#7-58/1195 Dated 3 May 1955

That you have crested an llegal access through the Farest strip to your property
situated at the above mentioned addresy and are using Forest land tor
commerc al and Non-Forest purpose

Thar you have he illegal sccess on M hﬂi’rb L IMeasuning

LY.y mxe ITme m} violated section 33 {C) and 63 of Indian Forest At 1927,

section 2 of Forest Conservation Act 1980 and commated Criminal Contempt of
Hon'ble Supreme Court order dated 12.12 1996 in WP [C) No. 202/1995

it s moimated 1o you That nearly 0 weeks had been passed unce the Bsue of first

natice and a Damage Report had been ssued aganst you for violation in the forest land
Through this notice you are here by informed that a court case will be prasecuted

against you if you will not compound abose damage réport Youw are strictly nstrucied 1o
use above forest land you must take permission from Forest Department under FOA

1980 Act ;; . 4
Foted ﬂﬂzzs Oiticer,

Patiala

u.azzsmusm.jpu

Ilps:ﬂumllm.imwimimmnsmﬂﬁgsa
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Item No.06 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 343/2024
Mahendra Kumar Arora Applicant

Versus

Respondent
State of Punjab

Date of hearing: 01.07.2024

CORAM: HON'BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None
Respondent: None

ORDER

1. This original application under Sections 14 and 15 of National
Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) has
been registered in exercise of suo-moto jurisdiction on the basis of a letter
petition dated 20.09.2023 sent by Mahendra Kumar Arora R/012/3 Guru

Nanak Nagar, Tripuri Patiala, Punjab.

2. Complainant has stated that about 250 trees have been illegally
cut on Patiala Devigarh Road by a private British co-ed School in
collusion with District Forest Officer Sanor, District Patiala causing

damage to environment.

3. In our view, above complaint can be looked into at the first
instance by Statutory Regulators and local authorities. Therefore, we

constitute a joint Committee comprising Principal Chief Conservator of
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Forest of the area concerned, District Magistrate, Patiala and Regional

Officer, MoEF&CC, Chandigarh.

4, District Magistrate, Patiala shall be nodal agency for coordination

and compliance.

S. Above Committee shall visit site, collect relevant information and if
finds above complaint to be correct, take appropriate remedial, punitive
and preventive action including, assessment of environmental

compensation in accordance with law within two months.

6. Committee shall submit compliance report with Registrar General
of this Tribunal within 15 days, after expiry of above period who if finds

necessary may place matter before the Bench for further orders.

7. With above direction, application is disposed of.

8. A copy of this order along with copy of complaint be sent to
Principal Chief Conservator of Forest of area concerned, District
Magistrate, Patiala and Regional Officer, MoEF&CC, Chandigarh by email

for compliance.

Sudhir Agarwal, JM

Dr, Afroz Ahmad, EM
July 01, 2024
Original Application No. 343/2024
AB

24
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reseeT
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an‘“b Government
s cm“::m and Wildlife Preservation Depariment
r of Forests South Clrcle, Opp. Central Jell, Patiala.
Ph. No. 0175-2021628, E-mall Id : ¢fpatlala@gmall.com

EEnEEE=
=E=EEESEEEES
EEXSEEREREEESEESERENES
- "===t=::::==r=:==::==-:-

1. Deput
- eputy Direclor General of Foresls (Cenlral), Ministry of Environment
orests

and Climate Change, Government of India, Northem Regional

Office, Chandigarh.
2. Deputy Commissioner, Patiala.

No. 1/905855/2024 /q%*{»—éﬂ Dated. !Lflgl;ilf

Sub:
H OA No. 343 of 2024 Mahendra Kumar Arora Vs State of Punjab.
ef:
Principal Chief Conservator of Forests, punjab, SAS Nagar office letter Mo.

1/887825/2024 dated 20.07.2024 addressed o your office and

endorsement to this office.

subject, it is informed that Hon'ble National

With reference to above cited
hendra Kumar Arora /s State of Punjab on

composing of Principal Chief Conservatar
al Office, MoEF&CC, Chandigarh shall

Green Tribunal in OA No. 343 of 2024 Ma

01.07.202L has ordered that a joint commities

Magistrate, Patiala and Reglun
if finds above complaint 10

gction  including. assessment  Of

and submit the compliance report

of Forasts, Depuly
relevant information and

ke correct, 1oke

visit site, collect

Tueppropriate remedial, punitive and preventive

i accordance with law

environmental compensation
ard, 0/0 Principal Chief Cons

arvator of Forests. Punjab has

within two months. In this reg
e 0/0 PCCF.

11:00 a.m at the office

the undersigned 10 represent th

reference nominated
is fixed on 20.08.2024 2t

vide gbove
A meeting in this regard
matter and 10

gend the meeting. so that tl

take the foliow up actions. It is therefore

ed to discuss the

of undersign
va order of Hon'ble

requested 1o make it convenient 10 a

bunal is complied with in lime.

National Green Tri
the undersignad has

In this regard
| an 13.08.2020-

personally discussed wilh you

AJIT KULKARNI
CONSERVATOR OF

telephonically 83 wel

36
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FOREST-CRTCOCCI742024.COURT CASE BR.ST CROFWP

FORESTS-S0OUTH CRL
14-08-2024

Endst. No. 1/905855/202b /Uﬂé?»'ﬂ Dated. Hlﬂ)@“f

A copy of the above is forwarded for information and necessary action
please.
1. Principal Chief Conservator of Forests (HoFF), Punjab, SAS Nagar to his endst. No.
I/887825/2024 dated 20.07.2024
2. Chief Conservator of Forests (Plains), Punjab, SAS Nagar.
3. Divisional Forest Officer, Patiala is hereby directed to attend the meeting along
with all relevant documents and information.

AJIT KULKARNI
CONSERVATOR O =
T
FORESTS-SGUTH CFRL

14-08-2024

G Scanned with OKEN Scanner
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Punjab Government
Forests and Wildlife Preservation Department
Ol/o Conservator of Forests South Circle, Opp. Central Jail, Patiala.

Ph. No. 0175-2921628, E-mail id ; cfpatiala@gmail com
To

1. Deputy Director General of Forests (Central),
Ministry of  Environment Forests and Climate Change,
Government of India, Northern Regional Office, Chandigarh.

2. Deputy Commissioner, Patiala.

No. 4630-31 Dated 20.08.2024

" Sub: OA No. 343 of 2024 Mahendra Kumar Arora Vs State of
Punjab.

Ref . This office letter no. 1/905855/2024/4467-68 Dated 14 08.2024

With reference to above cited subject, proceedings of the meeting
dated 20.08.2024 at 11.00 am held at this office are hereby sent for your
information and needful action.

Encls : As above

Ajit Kulkarni, IFS
Conservator of Forests,
South Circle, Patiala.

Endst. No. 4632-34 Dated. 20.08.2024

A copy of the letter along with attachments in reference to this office endst
no. 1/905855/2024/4469-71 dated 14.08.2024 is being sent for information
and necessary action.

1. Principal Chief Conservator of Forests (HoFF}), Punjab, SAS Nagar

2. Chief Conservator of Forests (Plains), Punjab, SAS Nagar

3. Divisional Forest Officer, Patiala.

Encls : As above

Ajit Kulkarni, IFS
Conservator of Forests,
South Circle, Patiala.
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Subject - Proceeding of the meeting held on 20.08.2024 at
11.00 am in the office of Conservator of Forest, South
Circle, Patiala regarding OA No. 343 of 2024 Mahendra
Kumar Arora Vs State of Punjab.

With reference to above mentioned subject a meeting held

on 20.08.2024 at 11.00 am. The following officers attended the
meeting.

1) Shri. Rajaram Rai, IFS, regional officer , MoEFCC
2) Shri. Ajit Kulkarni, IFS, Conservator of South circle , Patiala.
3) Smt. Vidya Sagri RU, IFS, Forest Division Officer, Patiala

4) Ms. Kanchan, ADC (G) Office of Deputy Commissioner,
Patiala.

In meeting, Divisional Forest Officer, Patiala provided
detained information about the case to the committee members.
After discussion, committee agreed to visit the site concerned

with the case during the next week for inspection.

The meeting ended with the vote of thanks

Ajit Kulkarni, IFS
e, Conservator of Forests,
) M ﬁh{\ i South Circle, Patiala.

F

HELATION FROM
aindi/ English/Urdu
NOTARY Mh‘: (Govt. of India)

Distt. PATIALA. (Pb.)
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Subject - In the meeting dated 20.08.2024 at 11.00 am held
at the office of the Conservator of Forests regarding OA No.
343 of 2024 Mahendra Kumar Arora Vs State of Punjab the
following officers/officials participated.

Sr.No | Officer/Employee | Name of ' Singagture |
Name Office ;7
1 Kanchan ADC (G) | DC OFFICe sd
Vidyasagari DFQ Patiala 0
3 Ajit Kulkarni CF South | sd
I iAo ooy

Sh Rajaram IFS, RO, MoEFCC attended online.

\/ ISLATION FROM
[ '|.L';ngl.ish.fUrdu

NOTARY ?u‘gﬁgtﬁw- of India)

Distt. PATIALA. (Fb.)
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Punjab Government
Forests and Wildlife Preservation Depariment
Olo Conservator of Forests South Clrcle, Opp. Central Jall, Patiala.
Ph. No, 0175-2921628, E-mall Id : cipatiala@gmail.com

====I====t==t=t=z======= __________________
To
1. Deputy Director General of Forests (Central), Ministry of Environment Forests and
Climate Change, Government of India, Northern Reglonal Office, Chandigarh.
2. Deputy Commissioner, Patiala.
No. Ly o6 ~ ©1 | Dated. 27 -3 &Y
Sub: OA No. 343 of 2024 Mahendra Kumar Arora Vs State of Punjab.
Ref: This office letter no.4630-31 dated 20.08.2024
e T

With reference to above cited subject, it is informed that the date of site visit fixed
on 28" August 2024 at 10:30 a.m. It is therefore requested to make it convenient to be present

for the site inspection, so that necessary report be prepared and submitted to Hon'ble National

29

Ajit Kulkarni, IFS

Grean Tribunal.

Conservator of Forests,

South Circ Patiala&u
i Usted. 508 3 00 53 .c0 -4 = A\d

= T — e

—— A copy of the above is forwarded in reference to this office endst. No. L632-34L

dated 20.08.202L for information and necessary action please.

1. Principal Chief Conservator of Forests (HoFF), Punjab, SAS MNagar.
2. Chief Conservator of Forests (Plains), Punjeb, SAS Nagar.

3. Divisional Forest Officer, Patiala be present for the site visit with all relevant documents/

Q_Q W08 .2y,

Ajit Kulkarni, IFS

information and concerned field staff.

Conservator of Forests,

South Circle, Patiala.

8.
2 !
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Punjab Government
Forests and Wildlife Preservation Department
OJo Conservator of Forests South Circle, Opp. Central Jail, Patiala.
Ph. No. 0175-2921628, E-mail id : cfpatiala@gmail.com

1. Deputy Director General of Forests (Central),
Ministry of  Environment Forests and Climate Change,
Government of India, Northern Regional Office, Chandigarh

2. Deputy Commissioner, Patiala.

No. 4753 - 54 Dated 28.08.2024

Sub: OA No. 343 of 2024 Mahendra Kumar Arora Vs State of
Punjab.
Ref : This office letter no. 4706-07 Dated 23.08.2024.

With reference to the above mentioned subject and letter, it is
requested that filed visit was carried out by the committee members on
28.08.2024. in this respect the proceedings are being sent for your
information and necessary action,

Encls ; As above

Sd-
Conservator of Forests,
South Circle, Patiala,

Endst. No. 475557 Dated. 28.02.2024

A copy of the letter along with attachments in reference to this office endsl
no. 4708-10 dated 23.08.2024 is being sent for information and necessary
action.

1. Principal Chief Conservator of Forests (HoFF), Punjab, SAS Nagar

2 Chief Conservator of Forests (Plains), Punjab, SAS Nagar

3. Divisional Forest Officer, Patiala.

Encls : As above

Sd-
Conservator of Forests,
South Circle, Patiala

-

1A N
) }‘ \ I
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=

f - 1 :'.--rl. Hf"(:}m
ndvEng ish/Urdu

NOTARY LBLIC (Govt. of india)
Distt. PATIALA. (PB.)
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Subject - Proceeding of the field inspection by the
committee members on 28.08.2024 regarding OA No. 343 of
2024 Mahendra Kumar Arora Vs State of Punjab.

With reference to above mentioned case, filed inspection of
private school British Co-Ed School was done on 28.08.2024 at
10.30 am. The details of the officials who attended is as follows.

1) Shri. N.K.Dimri, Technical Assistant, Regional Office,
MoEFCC Chandigarh.

2) Shri. Ajit Kulkarni, IFS, Conservator of South circle . Patiala.
3) Smt. Vidya Sagri RU, IFS, Forest Division Officer. Patiala.

4) Ms. Kanchan, ADC (G), Office of Deputy Commissioner,
Patiala,

Committee members have done the field inspection of the
concerned area. DFO Patiala briefed about the case at site.
Committee members after discussing, decided to provide time to
the applicant to present his version. As per the decision of the
committee, vide this office letter no 4747 dated 2808 24
applicant is given time on 02.09.2024 at 11.00 am.

Sd-

Conservator of Forests,
South Circle, Patiala.

TRUE %\NSLAT]DN FROM
PunjabilHindi/English/Urdu

NOTARY PUBLIC (Govt. of India)
Distt. PATIALA. (Pb.)
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Subject: OA No. 343 of 2024 Mahendra Kumar Arora Vs State

of Punjab

With respect above subject, the following officers/femployees
have done the inspection of concerned site.

Sr. No Officer/Employee Name of Singagture
Name Office
01 Kanchan ADC DC OFFICe sd
(G), Patiala 3
‘: Vidyasagari ' DFO Patiala B
3 N K Dimri  MoEF&CC Sd
RocHo |
4 Alit Kulkarni CF South I
A Fa
\
.'-I; '1 -
"'I,"JI d

WRANSLATION FROM

. ;Jbif\s;di.“l:_nglishmrdu
TARY RODLIC (Govt. of India)
Distt. PATIALA, (Pb.)
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Sub:

67 Annexusme-c
Punjab Government
Forest and Wildlife Protection Department S3
Office Forest Pal South Circle, Opposite Central Jail, Patiala
Telephone No. 0175-2921628, Email: cfpatiala@gmail.com

el e e L T

Through registered post

Shri Mahendra Kumar Arora,

12/3 Guru Nanak Nagar, Tripuri, Patiala.

Mobile no. 981500433

No. 4747 Dated 28.08.2024

OA No. 343 of 2024 Mahendra Kumar Arora Vs State of
Punjab.

Regarding the above subject, a representation has been given

by you to the Hon'ble National Green Tribunal regarding the illegal cutting of
trees on 20.09.2023. Pursuant to the order passed by the Hon'ble Tribunal
on 01.07.2024, the undersigned has given time to appear before the
committee members on 02.09.2024 at 11.00 a.m. at the office of Conservator
of South Circle, Patiala to his version.

Sd-

Conservator of South Circle,
Punjab, Patiala.

Endst No. 4748-52 Dated: 28.08.24

A copy of the letter is forwarded to the following for information and

necessary action-
1) Principal Chief Conservator of Forest (HoFF), Punjab, SAS Nagar.
2) The Deputy Director General of Forests (Central), Ministry of

Environment Forests and Climate Change, Government of India.
Northern Regional Office, Chandigarh is requested to attend the
meeting on the fixed date.

3) Chief Conservator of Forest (Plains), Punjab, SAS Nagar.

4) The Deputy Commissioner, Patiala is requested to attend the meeting

on the date fixed.

9) Itis written to the Divisional Forest Officer, Patiala, that he should take

the records related to thig Gasie and make sure to attend this office on

the date fixed. "
ingiy Sd-
A Conservator of South Circle,
N z.’:-. Punjab, Patiala.
: AN
T eV
v \

- . \/ ; .I _."-_..l!
} ndEnglishfdrdu

ITARY PUSBLIC (Govt. of India)
Distt. PATIALA. [Pb.)
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To

A'q NeAWHE - 'S

Hon'ble Conservator of Forest,

South Circle

Patiala

Subject  OA 343 of 2024 Mahendra Kumar Arora and State

of Punjab

Sir,

[ request to your goodself that I have made a complaint

through mail to the National Green Tribunal regarding which

you have called me on 2/9/2024. In this regard I want to

disclose you that I am sick as I am kidney patient. I am

attaching my statement and sending my complaint by mail.

With thanks

Dale 31/8/2024

Sd/- Mahendra Kumar Arora

Naresh General Store

Police Station Road

Main Bazar Tripuri Patiala 9815004338

L_Jii;']/F{r'-'xNSLATlOI‘! FROM

FunjapifHindifEnglish/Urdu
NOTARYPUELIC (GovL of India)

Distt. PATIALA. (Pb.)

 § SEP 7014
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I declare that I am Mohinder Kumar Arora, resident of Naresh
General Store, Police Station Road, Main Bazar Tripuri, Patiala

and that the complaint I have made to you is absolutely

correct.

(1)That the officers of Forest Department Patiala DSFO Madam,
DFO Balveer Singh Dhillon Officer Sanaur, Ramanpreet Singh
Block Officer, Sarwan Singh Block Officer Sanaur Patiala in
connivance with a private school on Devigarh Road British Co
ed School and a private residential colony has cut down 250
Trees from Sanour to Devigarh Road and adjoining Pehowa
Road and on the right side of Sanour Distributary to benefit
the both mentioned agencies.

(2)That after cutting the trees the enteries in official record have
been deleted by the said officials. The trees were visible on
Google Map and Google Earth in October 2021 and are not
present in November 2021. To check, a report should be taken
from the RT expert and the trees should be counted as per
record register.

(3)Attempts were being made to suppress the matter by sending
notices to the school regarding illegal encroachment and
planting saplings in front of the school. But the colony owner
in connivance with the officials of the forest department had
installed electric poles in forest land without any NOC. The
forest department's land has been lllegally occupied and no '

LW =
action has been taken.

(4)That the trees in front of the school on the left side of the jﬁ
Sanour Distributary in the said RD have not been entered in . *;»
V)F

the record and these trees are also being prepared tc:"Ee
illegally cut.

The encroachment on forest land worth crores by the school
and colony owner in connivance with officials should be
inquired through a joint demarcation by the kunungo of
Department of Forest and the Revenue Department by forming

a committee in leadership of Deputy Com\r/r{ssiqner Patiala.

NSLATION FROM
Hunjaly HindizZnglish/Urdu

'!’_r'['ARE?}B;:JBL!E (Govt ofIndiafl § SEP 7MW
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The said colony owner in connivance with the officials of
Forest Department Patiala have constructed a road on the
land of lakhs of Forest Department without permission and
electricity poles are also being installed on the land of the
Forest Department without getting NOC. After investigation, a
case should be registered under the Corruption Act against
the officials.

Deponent
Sd/-
Mohinder Kumar

The above statements are true and accepted by me, action
should be taken only on this.

FunfabifHindi’English/Urdu

ITARY PUBLIC (Gowt. of India)
Distt. FATIALA, (Pb

1 6 SEP

&
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51"1.54'24. 3:54 PM Gmail - (no subject)

_ 72 58
M Gma il Conservator Patiala <cfpatiala@gmail.com>

(no subject)

1 message

Naresh Kumar <kumarnaresh78305@gmail.com> Sal, Aug 31, 2024 at 5:17 PM
To: "CFPatiala@gmail.com" <CFPatiala@gmail.com>
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FOREST DIVISION PATIALA
LEGAL NOTICE

For violation of Section 13 (C) and 63 of Indian Forest Act. 1927.
For violation of Section 2 of Forest Conservation Act. 1980

For Criminal Contempt of Hon'ble Supreme Court Order dated 12.12.1996 in WP
() Mo. 202/1995

a, hrmudmmm.mamrml-dmnunnmmmw
State of Haryana and Punjab in the Hon'ble Punjab and Haryana High Court.

To,

e Bokiah | G €4

-------------------------------------------------

1 Tmt:mdmw:mmtnﬂmdtcl:nd,anmtdhnﬂvﬂt
Punjab Government Notfication No. 1122 £T-58/1195 Dated 3™ May 1958

r Mymhvnmtmmmwnmmrwmmmmhmmw
situated at the above mentioned address and are using Forest land for

commercial and Non-Forest purpose.

3. That you have ugﬂmmHM_%..-._........MWM:

135 mx Ims= ) viclated section 33 (C) and 63 of Indian Forest Act 1927,

section 2 of Forest Conservation Act 1980 and committed Criminal Contempt of
Hon'ble Supreme Court order dated 12.12.1996 in WP (C] No. 202/1995.

of first
uhmmmdwmtutmmlmmmnmdmmm

nmam:mwmwmﬂmmhmmhﬂmmum

Through this notice you are here by informed thal a court case will be prosecuted

inst you If you will not compound above damage repart You are strictly instructed to
:::mfurmhrdywmuuwmmhwimmmmmm;u

1980 Act. .
W%H:ﬁ'mﬁtﬂ.

Pauala.

No.: Netce! SRS omedsie7 Ll
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To

05.09.2024 at 10.30 am before the

directions of the Hon'ble National Grean T
Enclosed: aAs above

1) Complaint by Sh. Mahendra Kumar
Patiala before the Hon'ble NGT.

Inquiry committee constitued as per the
ribunal, New Delhi,

Anntade - 4 69

Arora 12/3 Gury Nanak Nagar, Tripuri,

T 2) Order of the Hon'ble NGT dated 01.07.2024 in 0A No. 34,3 of 2024

3) Statement of Sh. Mahendra
31.08.2024.

Arora submitted

Endst. No. 44<) -5 Daed. 2]a)2y

A copy of the above is forwarded for information.

to the inquiry committes on

&

Ajit Kulkarni, IFS

Conservator of Forests, :?/::
I G olaf

South Circle, Patiala,
M !,;hf‘ - - .

1) Principal Chief Conservator of Forests (HoFF), Punjab, SAS Nagar.

) Deputy Director General of Forests (Central), Ministry of Environment Forests
F ep

d Climate Change, Government of India, Northern Reglonal Office, Chandigarh.
and Cli ,

) Chief Conservator of Forests (Plains), Punjab, SAS Nagar,
3

) Deputy Commissioner, Patiala.
5) Divisional Forest Officer, Paliala,

Enclosed: As above

[LQ Lk DALY

Ajlt Kulkarnl, IFS |

ofc
Canservator of Forests, 6 sl [ e v
South Circle, Patiala. %:_H.zf' “

K

C} Scanned with OKEN Scanner
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Sir,

84 Annestat ~ £

Anﬂexuﬁe - &

Sh. Ajit Kulkami, IFS
Conservator of Forest
South Circle, Patiala

Reply on behalf of The British Co-ed High School,
Patiala, regarding the Complaint/AO No.343 of 2024,

It is respectfully submitted as under:-

That the British Co-ed High School (hereinafter referred as
a School) has received a Letter dated 02.09.2024 from your
Office and learnt that one Mahinder Kumar Arora has
leveled allegations against the School regarding cutting of
250 trees and caused damaged to the Environment. That
the British Co-Ed High School is one of the most prominent
Schools in Patiala. The school provides a well-rounded
education built in a foundation of Academics, Creative Arts,
Sports, Adventure Camps and Community Service which
includes various activities like awareness campaigns, tree
plantation and community outreach programmesto name a
few. Students gain international exposure through trips
abroad, YFU, AFS, the International School Award and the
School Enterprise Challenge. Nationally, students
participate in treks and tours, IAYP, MUNs, Debates, NCC
and NSS, Sports and Performing Art, School takes
responsibility Lo prepare young people to navigate the world
as confident, caring and responsible citizens, The academic
slandards are very high and our students always excel in
ISC and ICSE Examinations. Every year students have
been toppers at Distriet, State and National level. As an
Institution, we are deeply committed to maintaining our
reputation and ensuring the highest standard of integrity.

Su, the question of ivolvemment ol the school in such like

(} Scanned with OKEN Scanner

A0



85
1

incidents of cutting trees or encroaching any land of forest
department does not arise,

Yo Objection Certificates taken by School

That we would like to clarify our position regarding the
construction of our School, We have obtained the necessary
permissions from Punjab Mandi Board and secured change
of land wuse (CLU) Certificate from the Concerned
Authorities for the establishment of our institution. The
school has also taken NOC from Punjab Mandi Board to
open the main gates of the School towards road. Copy of
the NOC bearing No. 6099 dated 22.03.2022 is attached
herewith as Annexure R-1 and Copy of C.L.U. issued by
concerned authority is attached herewith as Annexure R-
1/A. Earlier, the School has no knowledge that there is any
land of forest department. It has come to our knowledge
that the land adjoining the link road near our School
belongs to forest land. Our School has taken the NOC from
Punjab Mandi Board under good faith assuming that the
land belonged to Mandi Board. Thereafter, the School,
immediately applied for NOC's from forest department
regarding school entrance/gate. Copy of the NOC's applied
to the Forest Department is attached herewith as
Annexure R-2. School has also obtained NOC from Punjab
Mandi Board to construct a bridge over Canal duly shown
in the site plan. Copy of the NOC is attached herewith as
Annexure R-3.

Allegations of Encroachment

I want to clarify that our School's boundary is clearly
defined and ends at Point-B on the site plan, we submitted.

There had been no encroachment into forest area and we
are committed to upholding environmental regulations.
Even, the School has left eight feet, its own land outside the
School Premises/Boundary for parking, The complainant
leveled false allegations regarding encroachment. Moreover,

BRI e e ew——
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a site plan and photographs showing the actual position
are attached herewith.

Allegations regarding Cutting of Trees

That the allegations regarding cutting or felling any trees

mentioned in complaint are baseless, not substantiated by

actual position on the ground. The School has never cut or

fell any trees as alleged in the complaint, School clarifies

that no activity of cutting or felling of trees has taken on

our premises or outside the premises. Our school has

implemented various initiatives aimed at promoting

environmental awareness, including tree planting drive and

educational programs on conversation. The allegations

levelled by the complainant are false and frivolous. Which

is clearly established from following points:-

ii That the Building of the School s
segregated/Separated by Canaland a (interlocking
tiles) road shown in the site plan attached herewith |
as Annexure R-4. So, the School has no concern with
the land of forest department adjoining with the
(interlocking tiles)/road. That one Private Colonizer
has developed a Private Colony at Point-A duly shown
in the Site Plan as (Annexure R-4), under the name of
"R.S. Enclave”, Moreover, the above said Colonizer has
also got constructed an interlocking tiles road with
the help of Nagar Council, Sanaur, which is clearly
established from photographs taken on inauguration.
Copy of the Photographs showing the Board of 'R.S.
enclave' is attached herewith as Annexure R-5 and
Copy of the photographs showing the interlocking
road, are also attached herewith as Annexure R-6 to
R-8., Morecover, the above said Private Colonizer has
also affixed four pillars in front of the road to stop the
General Public from the use of this road. Copy of the

photographs showing the pillars affixed on the road

(} Scanned with OKEN Scanner
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are attached herewith as Annexure R-9. The Private

Colonizer has got constructed the road with the
purpose to approach his Colony "R.S- Enclave” duly
shown in the Site Plan as well as in the photographs:
The School is neither the beneficiary of the above
said road nor have any concern/ contribution in the
construction of road. So the question of cutting any
trees or encroaching on any area of forest land by the
School does not arise. For more clarity of the facts,
deponent has attached a site plan (Annexure R-4), in
which, the Building of the 8chool is duly shown at
Point-A in the site plan and the boundary wall of the
school at Point-B of the site plan. Then, there 1s a
Green Zone/Green Area duly shown at Point-C in the
site plan. The road leads towards the Village
JaurianSadkanfrom main road duly shown at Point-D
in the site plan.Then, there is a Green Zone [Green
Area duly shown at Point-E in the site plan. Then, a
Canal duly shown in Blue Colour at Point-F
segregated/divide the area of School from the land of
forest department. Then there is a road constructed
by one Private Colonizer duly shown in Yellow Colour
at Point-G. All the above said facts are also
corroborated from photographs already attached
above. So, the deponent has no concern with the land
of forest department and has no reason to cut any
such trees. In fact, the land of forest department is far
away from the boundary wall of School. Moreover,
School is fully prepared to cooperate with any
investigating  authorities to clear wup this
misunderstanding,

That the complainant with malafide intention has not
mentioned any date, month or year, when the School
allegedly cut the trees or allegedly encroached over
any area of forest land.

G Scanned with OKEN Scanne:
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drives, Copy of the photographs regarding our past
and ongoing projects aimed at increasing green cover

are attached herewith as Annexure R-11 to R-21.

Reason to move false complaints:

It has come to our notice that individuals who were
unsuccessful in securing admission for their children,
despite their political connections, have initiated these
baseless complaints themselves or through some third
person. Moreover, the School has inquired about the
complainant after receiving this complaint and has
come to know that complainant is used to file false
and frivolous application against various persons and
institutions just to extract money. The complainant is
a habitual litigant. The British Co-Ed High School
Categorically deny these allegations, which the School
believe have been made just to extract money and
lower the reputations of the School. The school
reserves his right to initiate legal proceedings against
complainant for moving false and frivolous
complaints.

It is therefore, prayed that the complaint moved
by the complainant against the British Co-Ed High
School is based upon false and frivolous facts and
same is liable to be dismissed with heavy cost.
Moreover, legal proceedings are liable to be initiated
against the complainant for providing wrong and false
information.

Submitted by:

W

Principal
British Co-ed High School,
Patiala

M.A% 202
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: Gmall ﬂuugruw A
. | Admin Office mmm@hrilishcnud.aduom’

Fwd: Apgll}:atinn Submission « Acknuwladgmant.

R —  ————
e e e IR
T SNSRI et

e

Principal Office <principal@brilishcoed edu.in> — 42 PM
To: Admin Office <office@britishcoed. edu,In> " Thu, Sep 5, 2024 at 1:42

e
4 g s s

Forwarded message ——

From: <monitoring-ec@nic,ins

Date: Mon, Jun 19, 2023 at 4:54 P

Subject: Application Submission - Acknowledgment
To <principal @brilishcoed.edu.in>

Government of India

' E}mefm Ministry of Environment Forest and Climate
Change
Centralized Processing Centre - Green
Acknowledgement

You have sucessfully submitted your application detailed below:

i) Propsal For Form-A (Part-1): Diversion of Forest Land

li) Proposal No. FPIFBIOTHERSI4 3387712023
Permission for construclion of approach
Accass to "“THE BRITISH CO-ED HIGH

o Rl bl SCHOOL" &t Vill: Sanour Tehsil: & Dist:
Patiala

iv) MName of the User Agency KIRAN HARIKA

Forest Land Proposed for

Y} Diversion il 0.1022 Ha.

vi) Shape of Project Non - Linear

vii) Proposal Applied for Form-A (Part-1): Diversion of Forest Land

viii) Approval Granting Authority ~ N/A

ix) Localion of Project PATIALA - PUNJAB

%) Category of Proposal OTHERS

%) Slatus of Application DRAFT

The proposal will ba examined by the DFO on its merits. You will be Intimated aboul
the various development while processing your cose through email or SMS aled.

Addross: CPC Graon,Ministry of Environment, Forest and Climate
Change,Indfra Paryavaran
Bhawan, Jor Bagh New Dethi — 110003
FC Divislon,Minlstry of Environmant, Fores! and Climate Change, Indira
Paryavaran Bhawan,
Jor Bagh Now Delhi— 110003

Date: 16/08/2023

(E Scanned with OKEN Scanner
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€SBl ePay Lite Depositer Copy
l'l‘n Adkmowledgement Pryment(IAT) Form for Payment thiough any SB1 ]Jru:h_l Date:  20-05-2023
BenlficlaryRemittnpee Details
EBIcPay Lic Reference Mo, CPACVOFENS
(formerly SEMODPS)
Beneficiary: Punjab Government
Mechant Reference Nac E645271
Rs P
[Collection Amount s1134]00
(Cormmission ojog
Total { Filly One Thousand And One Hundred And Thiny Four Rupees Only) 51134{00
Details of Cash / Chegques Ry P
Total s l

Imstructions for Depositor: This is ot an e-fooeipl.

(To bt Filled in hy the Bark)

hﬂnﬂHmD

Branch Mame:

Branch Code: | DepasiDute:

(E Scanned with OKEN Scanner



- QSBlePayLite

[ Pee Ak . 023
Lh: ledgement Paymeni(PAP) Fonn for Payment trough any SBI Branch ___—_::_LWJL

Benificlary/Remittance M
SBlePay Lite Reference Mo, CPACYQFNN4
{formerly SBMODS)
Deneliciary: Punjsb Governm ent
Merchant Reference Mot t 6645175 "
RS
i)
Collestion Amount : . 00
Commission : ~300100
Total [ Two Thousand Rupees Only) __,____-r—__________,__—l_,_._--
s P
] Details of Cash [ Cheques e S, el
Tﬁtlt R ____—.-—-——'_-_-__-__-"'_'-__-___-__-I-—___
Instructions for Depositor: This 15 aot 2n e-receipl _________..——-——-"—"_"__"

- _.————__
(To be Filled in by the Bank)

e T ==

Autbo sTil Sigmatory

e

(¥ Scanned with OKEN Scanner
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Lit
: Date: 30.06-2023

h’” Acknowledgement Payment(PAF) Fonn for '['nymcntmqh any SBI Branch

'Ilull'iﬂ.irr.rmm'ltlm¢ Delnlls

(formerly SBMOPS)
Beneficianys

SBlcPay Lite Reference No.

Mercham Reference Mo &

CPACVOQFQH

Puejab Government
6645245

Collection Armoant

Comimission

e e 1o

Toul  Sisty Repees Only) :
Rs p

]_!:hulu of Cash | Cheques

e

laswuctions for Dieposit

Toml Hs
or: This is net a8 e-receipl

e ———
; R

yowranNe: [

¢ (To be Filled in by the Bak)

Eranch Name: ——

Branch Code

Wi L 8

Brasch Stamp
" ATy
&3 z
oA X N LG

1
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Fwd Application Submlssinn

Pﬂnclp&l Office cpﬁncipa'l@bﬁllshmnd n-::lu

To: Admin Office <office@britishcoed.adu in>

Forwarded message
From: <moniloring-acfdnic, ln>

Date: Fr, Mar 29, 2024 a1 10:34 PM

94
%0

Admin Office <offico@britishcoed.o du.in>

Anknnwtadgﬁant

e e

In> " Thu, Sep 5. 2024 at 1:41 PM

Subject: Application Submission - Acknowledgment

To: <principaldbntishcoed edu.in>

| moefec Ministry of Environment Forest and Climate

Centralized Processing Centre - Green

Government of Indla

Change

Acknowledgement

Diversion
vi) Shape of Project

ix) Localion of Project

You have sucessfully submitted your application detailed below:

i) .Propsal For Form-A (Part-l): Diversion of Foresl Land

i) Proposal No. FP/PB/OTHERS/433877/2023
Permission for construction of approach

iii) Name of the Project Access to "THE BRITISH CO-ED HIGH

iv) Name of the User Agency KIRAN HARIKA
v Forest Land Proposed for

vil) Proposal Applied for
vill) Approval Granting Authority State Secretary (SS)

PATIALA - PUNJAB
x) Category of Proposal OTHERS
¥} Status of Application EDS_RAISED

The proposal will be examined by the DFO on its merits. You will be intimated about
the various development while processing your case through email or SMS alert.

SCHOOL" at Vill: Sanour Tehsil: & Distt:
Patiala

0.1022 Ha.

Mon - Linaar
Form-A (Part-1): Diversion of Forest Land

Addrass: CPC Groen,Ministry of Environment, Forest and Climate

Bhawan, Jor Bagh New Dolhi—- 110003
FC Diviglon,Minlstry of Environment, Forest and Climate Change,indira

Change, Indira Paryavaran

Paryavaran Bhawan,
Jor Bagh Now Dolhl = 110003

Dale: 200312024

(E Scanned with OKEN Scanner
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2
i i ed.odu.in®
“ i \ mail Admin Office <office@britishe®
Fwd: Application Submission - Acknowledgment e
princlpal Office <principal@brilishcoed.eduin> T hu, Seps, 2024 8t 1:41 PM

To: Admin Office <pffice@britishcoed.edu.In>

———— Forwarded message
Erom: <moniloring-ec@nic.in>

Date: Fr, Aug 16, 2024 at 1:17 AM

Subject: Application Submission - Acknowledgment
To: principal@britishcoed edu.in>

Government of India

Lo moefce Ministry of Environment Forest and Climate
Change

Centralized Processing Centre - Green

Acknowledgement
You have sucessfully submitted your application detailed below:
i) Propsal For Form-A (Part-l): Diversion of Forest Land

i) Proposal No. FP/IPB/OTHERS/433877/2023

Permission for construction of approach
Access to "THE BRITISH CO-ED HIGH
SCHOOL" at Vill: Sanour Tehsil: & Distt:

iii) Mame of the Project

Patiala
iv) Name of the User Agency KIRAN HARIKA
v) E‘.xgtﬁ"d Proposedfor g 9156 Ha.
vi) Shape of Project Non - Linear
vii) Proposal Applied for Form-A (Part-1): Diversion of Forest Land
viii) Approval Granting Authority ~ State Secretary (SS)
ix) Location of Project PATIALA - PUNJAB
%) Category of Proposal OTHERS
xi) Status of Application EDS_RAISED

The proposal will be examined by the DFO on ils merils. You will be intimated about
ihe various development while processing your case through email or SMS alert.

Address: CPC Grean,Ministry of Environment, Forest and Climate
Change,Indira Paryavaran
Bhawan, Jor Bagh New Delhi— 110003
FC Division,Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan,
Jor Bagh New Delhl — 110003

Date: 16/08/2024

(® Scanned with OKEN Scanner
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Fwd: Application submission - Acknowledgment

&>
Gmail

. e

€2

Admin Office mlncn@hmuhcuud.edU-*"’

e

- T

s

e s

— i — ———

principal Office 'EPTihn‘iPﬂl@hﬁﬂshmnd.udu.lns
To: Harvinderjit S_I_ngh

. Forwarded message ---—-===
From: :munﬂoﬁng-ac@nic.inb
Date: Wed, Jan 24,2024 at 10:36 AM

subject: Application
To: :pﬁncipal@bri’ﬂshcaed.adu.lnb

<hvs@britishcoed.edu.in>, Admin Office <olfice@britishcoed.edu.in>

ey e ——

Wed, Jan 24, 2024 al 10:53 AM

Submission - Acknowledgment

[ ynoefee

Government of India
Ministry of Envire nmant Forest and Climate

Centralized Processing Centre - Green

Change

Acknowledgement

o

You have sucessfully submitted

iy Propsal For
iiy Proposal Mo.

xi) Status of Application

by the DFO on Its marits. You

your application detailed below:
Form-A (Part-1): Diversion of Forest Land

FPIPBIOTHERS/43 387712023

Permission for construction of ap proach
Accessto"T HE BRITISH CO-ED HIGH

fi) Name of the Project SaLIOOL* at Vill: Sanour Tehsil: & Distt
_ Paliala
iv) Name of the User Agency KIRAN HARIKA
v) E?ﬁih:”d Proposed for 1022 Ha.
vi) Shape of Project Mon - Lingar
vii) Proposal Applied for Form-A (Part-l): Diversion of Forest Land
viit) Approval Granting Authority State Secretary (SS)
ix) Location of Project PATIALA - PU NJAB
x) Category of Propesal OTHERS
EDS_RAISED

will be intimaled about

The proposal will be examined
{he various develo pment whilo processing your caso through omail or SMS alert.
e
Address: CPC Groon, Ministry of Environment, Forest and Climale
Change,Indira Paryavaran
Bhawan, Jor Bagh New Delhi = 11q0ﬂ3
EC Divislon,Minlslry of Environmen, Eorest and Climate Change, Indira
Paryavaran Bhawan,
Jor Bagh New Dalhl - 110003 .
L— _.__—‘.-'-—'—___-__
Date: 24/01/2024 IR
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DEPARTMENT G Town & counTRY PLANNING, PUNJAD

St Iambag, L habrm I,

Sfo Sh. Tajinder Singh I{nmh.}h

The British Co-ed hiph Schionl,

Pevigarh vond, Vill. Sanour, Disty, Patiala,

Memo No. 25017 DTRPY ¢ P- |
Daed® =y . | DR
Subjeet:-  Change of Land

use for cduentional purpose under
: ‘ of the Building of the school under the name  and
title of Simon Kamboj, Chaivman S/o Sh, Tajinder Singh Kamboj, The  British Co-ed

high School, Devigarh road, Vill, Sanouy, Distt. Patinla, Part-I1 (Total =1.598 acre).
Rl Your lener No.Nil, dated 17.9.2018

Yam request for change of land use of Total arca 1.598 acres out of which area left for road
widening 0.1613 acres, for Educational purpose (High School) neme as The British Co-Ed High School al
Devigarh road, Vill. Sanour, Teh. & Disti, Patiala, Part-II under Compounding Policy has been considered
and the permission for change of land use is hereby granted as per notification no. 1126-CTP (Pb)/SP-432(Gen)
dt. 26.2.2018 on the following terms and eonditions, The detail of land as verified by Tehsildar, Teh. & Distt,
atiala is piven below:-

g Fp0-D.5) Area for CLU Permission granted (In acre)
RL00). 16208RI1(0-1),  162/13(8-12), [ 12 K-15.75 M

1R mm (3-3.75) Total area oFSite - T
. Area ]Bﬂ,fﬂﬂﬂnﬂd‘\‘ﬁdﬂninrﬂ,[ﬁ]] acre

Compounding/Regularization

Avea for CLU Permission pranted | 1.4367 acre
¢ change of land use shall be in the hands of Simon Kamboj (Chairman) S/o Sh, Tajinder Singh
mboj, The British Co-ed high School, Devigarh road, Vill. Sanour, Distt. Patiala,

szami shall deposit CLU, license fee, EDC and all other charges levied or to be levied by the Housing

Urban Development Department from time to time.

jicant shall get the Building Plans approved from the Competent Authority and shall deposit the

ipouncing fee along with interest as applicable to the Competent Authority 25 per the netficztion dated

8.2016/15.12.2016 while getting the structures compounded, which are already consiructed in 1

gesingll rectily the Building accordingly.

B icsue of ownership of land is independent and exclusive of permission of Change of land use
flore, This permission of CLU does not in any manner grant or effect ownership right of this land, which
0 be derermined by Competent Authority. The applicant in whose hands this Change of Land Use lies

be buund by the decision of such Competent Authority.

ant shall be responsible for litigation, if any regarding land in any court of law.

icant shall obtain NOC from PPCB, if required under the Water {Prevention and Contral of Follutior)

74, Municipal Solic Waste Management and Handling Rules, 2008 or any other relevant Act befors
aking uny develapment at the site,

prrmitsion will not provide any immunity from any other Act/Rules/Regulations applicable 1o the land
Tt

e Site

heating within the projeet aren ar

Lhall make ity own suitable provision for drinking water supgly and disposal of sewage & solid
g'natiepenient and shall nol obstruct the flow of slarm water/ raln water of the surrounding areas.
i shall ehtain any other permission required under any pther Act at his own lovel.
ge! Hiell e bound to abide by the conditions imposed in the Fire N.O.C. issued by Fire Station of
virde o THEI8/260 daned 30,7 2018 and gol It renewed (rom Uime w tme,
nt shiall obtain NOC 1rom lores Depit,, Govt of India under furest act 1980,

ficer,

fln’_.t_.-
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applicant shall oblain approval/NOC (rom
natification di 1409 2006 of Ministry of Eiviran

competent authority to fulfill the regquirement of
teerlopmaent works.

ment and Forest, Gavt. of India before starting the

:f'::; ::‘::i‘:“}f:r: 'H"ll:::!: '\I'it‘lnl Memo No.PuDa/ CAJ2013/1 71316, dated 27.02,2013, that the restrctions

e b 1.1105 A on construction and Installation of any new struclure for extraction of ground

Wlil’.l.‘_"l l'l.‘hl“ﬂ'l.'!'.‘!. without prior specific approval of the avthorized officer (Deputy Commissioner) of the

dmml.m“! subject 1o the guidelines and safe guards envisaged from time to time in this connection by

) Authority lor grouhd water extraction and rain water harvasting/recharge etc.
KV

&”ﬂ:‘l‘;‘}:* for Institutions are exempled as per notification No.17/17/2001-5HE2/PF/74B168/17 dt.

wij  Promoter shajl not make any construction under HT electrical lines if any, passing through site or shall get
these lines shifted by applying to the concerned authority.
wei)  Applicant shall be bound the leave 22'-10" wide strip of land from her site along the existing 37'-2"
road to widen it to 600"
i)

The prometer shall ensure the minimum distance from the nearby industry as per prescribed by PPCB, *
Department of Enviranment o other competent authority in this regard,
whi)

Apglicant shall be abide by the proposals of Master Plan Patiala.

Applicant shall ensure that the compounding of construction shall be got done within two months and the
non compoundable construction shall be demallshed within four months.
xxl)

This CLU has been issucd in light of documents/facts issued by the applicant in this office regarding

establishment of structure/institute. If any discrepancy is found in the documents submitted then the A

applicant himself shall be responsible for this.

o rimdsr e

{Rajinder Kumar)
District Town Planner,
Patiala,
EndstNo. DTP(PY Dated:
A copy

is forwarded 1o Chief Administrator, Patiala Development Authority, Patiala alongwith
D.DNo. 016197 dated 17.09.2018 amounting to Rs.2,09,700f issued by Oriental Bank of commerce, Patiala
towards EDC charges and D.D.No, 016196 dated 17.09.2018 amounting to Rs.30,000/- issued by Oriental Bank

of commerce, Patiala towards License fee are attached for information and necessary action. Difference if any,
shall be recovered from the applicant at your own |evel.

z’,.*

DA/S As above (Rajinter Kumar)
District Town Planner,
Patiala

Endsi. Mo. DTR(PY

Dated:

A copy Is forwarded to Chiel Administrator, PUDA alongwith D.D.No. 016198 dated

17.09.2018 amounting to Rs.12,000/- issued by Oriental Bank of commerce, Patiala towards S.LF. charges for
_ormation and necessary action. Difference if any, shall be recovered from the applicant at your own level

&{ -~

[AlAs above {Rajinder Kumar]
Diswict Town Planner,
Patinka.

Endst.No. DTRPY Dated:

Copy is forwarded to the following for information and necessary action:-

1 Chiel Town Planner (UE), Punjab Chandigarh .

2) Chairman Punjab Pollution Control Board, Patiala.
1 Chief Conservator of Forests, Punjab, Chandigarh.
1 Senior Town Planner, Potiela.

5) {*ige CiTiger, P atinla,

i) “Tehsildar Patialn.

I, {' -
(Rnjindér Kumar)
Distriet Town Plvner,
Patiala,

(} Scanned with OKEN Scanner
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DEPARTMENT OF TOWH & COUNTRY PLANNING, PUNJAB

Simun Kamboj, Sh. Vajinder Siuph K
The British Co-ed hiph 5:1,““]“'** \ Knmhoj,

Devigarh road, Distt, Patiata,
Memo No. 3 384

S b £
Dated: 1618 HPyCl.L
Subject:- c:‘““““ of Land use for educational purpose under Compounding/Regularization
b “:F Building of the school under the name and title of British Co-Ed High School
at Vill, Sanour, Teh, & Distt, Patiala, Part-1 (Totul 2.1239 acre).
Ref: Your letter No.Nil, dated 10,7.2018

Your request for change of land use (established after 17.8.2007) of 16 Kanal (2 acre)

and new construction in c?{isti!':g_ school established before 20.1.2005 area 0.1239 acre for Educational
purpose (upto 10+2 School) British Co-Ed High School at Vill. Sanour, Teh. & Distt. Patiala. Part-1
under Componnding Policy has been considered and the permission for change of land use is hereby

granied as per notification no. 1126-CTP (Pb)/SP-432(Gen) dt. 26.2.2018 on the following terms and
conditions. The detail of land as verified by Tehsildnr, Patiala is given below:-

Khasra No.(B-B-B) Area for CLU Permission_pranted (In acre)
162118 min (4-16.25), 23(1-12), 179/3(11.75) Total | 2.00 acre ‘
16 Kanal (Total 1 acres) l
Part of Khasra no. 162119 min (4-18), 21/2(1-17), | 0.1239 scre ;
22(7.18), 16941(2-8) , 2(3-15)

Total | 2.1239 acre

v}

wi}

wil)
i)
i)
%)
)
xil)

il

wiv)

|
The change of land use shall be-in the hands of British Co-Ed High School at Vill. Sarour, Teh. &
Disu., Patiala, Block. 1,

Applicant shall deposit CLU, license fee, EDC and all other charges levied or 1o be levied by the
Housing and Urban Development Department from time to time.

Applicant shall get the Building Plans approved from the Compe

tent Authority and shall deposit the
compaunding fee along with interest as applicable to the Competent Authority as per the

notification dated 17,08.2016/15.12.2016 while getting the structures compounded, which are
2lready constructed in the site and shall rectily the Building accordingly.

The issue of ownership of land is independent and exclusive of permission of Change of Land Uss,
Therefore, this permission of CLU does not in any manner grant or effect ownership right of this
{and, which have to be determined by Competent Authority. The applicant in whose hands this
Change of Land Use lies shall be bound by the decision of such Competent Authority.

Applicant shall be responsible for litigation, if any regarding land in any court of law.

kpplicant shall obtain NOC from PPCH, if required under the Water {Prevention and Control of

Pollution) Act, 1974, Municipal Solid Waste Management and Handling Rules, 2008 or any other
relevant Act before undertaking any development at the site.

the land in question.
Applicant shall make
area at s own Cost.

This permission will not provide any immunity frem any other ActfRules/Regulations applicable to

provision of rain water ha rvesting and solar water heating within the project

Applicant shall make its own suitable provislon for drinking waler supply and disposal of sewage &
colid waste management and shall not obstruct the flow of storm water/ rain water of the
currpunding areas.

Apglicant shall obtain any other permission required under any other Act at his own leved.

Applicant shall be bound 1o abide by the canditians Imposed In the Fire N.0.C. issued by Fire Station
Officer, Patiala and got It renewed from time to tima. :

Applicant shall obtain NOC from forest Deptt., Govt of Indla under forast act 1980.

[he applicant shall obtaln approval/NOC from competent autherity to Tullll the requirement of
notification di. 14,09.2006 of Ministry of Environment and Forest, Govt. of india before starting
the developiment works.

As per n
restrictions In the area are lmposed on construction and Instoflation of any new structure for

(¥ Scanned with OKEN Scanner
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extraction of ground wal
or FOSEILR
(Deputy Commissioner) of th ces without prior specific approval of the authorized olficer

e distrl
fime to time in this connection Ct and subject to the guldefines and safe guards envisaged from

E:[;.‘Es‘un[\if[uchﬂrﬂe elc. by authority for ground water ctraction and rain water
i} :L ngf;;f*iii:,?’ Institutions are exempted as per notification No.17/17/2001-5Hg2/PF/748168/17
XV :
ettty o e 7 o
o 3?‘?};5:'::-:?:2 :.:dt:?ﬂnui:i: ggﬁ?“ 22-10" wide strip of land l.’rum her site along the existing
xvili)

.:::::;1 f;:‘lzl'::hall :’“5”'"* the minimum distance from the nearby industry as per prescribed by
2 . partment of Environment or other competent authority in this regard,
" pplicant shall be abide by the proposals of Master Plan Patiala.

:*:51'{;3“‘ shall ensure that the compounding of construction shall be got done within two months
_ ¢ e non compoundable construction shall be demolished within four months.

xui)  This |:1_.u has been issued in light of documents/facts Issued by the applicant in this office
regarding establishment of structure%tllute. If any discrepancy is found In the documents

submitted then the applicant himself shgll be responsible for this.
H F f Laelio-
(Rajihder Kumar)
Dsitrict Town Planner,
Patiala.
Endst.No. DTP(PY Dated:

: A copy is forwarded to Chief Administrator, Patiala Development Authority , Patiala
alongwith D.D.No. 015992 dated 27.04.2018 amounting to Rs.3,03,700/- and D.D.0Neo. 016101 dated
10.07.2018 amounting to Rs.15,800/- thus total amounting to Rs. 3,19,500/- issued by Oriental Bank of
commerce, Patigla towards EDC charges and D.DNo. 015991 dated 27.04.2018 smounting to
Rs.43400/- and D.D.O.No. 016100 dated 10.07.2018 amounting 10 Rs.2300/- thus total amounting to Rs.
45700/- issued by Oriental Bank of commerce, Patiala towards License fee are attached respectively for
l information and neccssary action, Difference if any, shall be recovered from the applicant at your own

level.

I. DA/ As sbove (Rajinder Kumar]
Dsitrict Town Planner,
Patiala.
kndst. No. DTP(PYV Dated:

A copy is forwarded to Chief Administrator, PUDA alongwith D.D.Ne. 015990 dated
27.04.2018 amounting to Rs,17400/- and 0.D.0.No. 016059 dated 10.07.2018 amounting to Rs.920/-
thus total amounting to Rs. 18320/- issued by Oriental Bank of commerce, Patiala towards S.LF. charges
for information and necessary action. Difference if any, shall be recovered from the applicant at your

own level,
DAJAS 2bove.
{najinde%rﬁary
Dsitrict Town Planner,
Patinla.
Endst.No. DTeey Dated:
Copy is forwarded 1o the following for Information and necessary action:-
n Chief Tawn Planner (UE), Punjab Chandigarh .
2) Chajrinan Punjab Pollution Control Bowrd, Patinta.
1) Chief Canservator of Foresis, Punjnb, Clinndi garh,
1) Senlor Tow Planner, Patinla,
5) Fire Officer, Putinla.
6) Tehsildar Patialn.
el
(Ra]inder Kumar)
Dsitriet Town Planner,
Patiala.

(¥ scanned with OKEN Scanner
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PUNJAB GOVERNMENT

Department of Forest and Wildlife Preservation, Punjab
Office of Divisional Forest Officer, Patiala.
E-mail: patialadfo@gmail.com, Ph. 0175-2921574

=== B e — e e

No. 9065 dated 13.09.24
From

Divisional Forest Officer,

Patiala.

To
Conservator of Forest Tﬁuﬁwsmﬂgm FROM
South Circle, Patiala : i

F [Hindi/English/Urdu
'.DTAR‘;QEUC (Govt. of India)
Distt. PATIALA. (Pb.)

Subject: OA No. 343 of 2024 Mahendra Kumar Arora Us
State of Punjab. "-_. = :;
/ "\

Reference: Your letter No. 4956 dated 02.09.24

Regarding the letter under reference regarding the abm-re
subject, you are informed that a detailed investigation report
was already sent to you with this office's letter number 3386
dated 04.07.2022 regarding this complaint. (Attached)

Apart from this, according to the statement received from
Mr. Mahendra Kumar Arora, a report was sought from Forest
Range Officer Patiala regarding the recorded facts. In relation
to which, the Forest Range Officer Patiala has reported with
his letter number 618 dated 10-09-2024 that the complainant
has mentioned tampering with the record in his statement and
reduction of green cover according to Google Earth. In this
regard, it is to be noted that the record of trees (Enumeration
Register) is available not only in the range but also in the office
of the higher officials, so it is not possible to tamper with the
record. According to the records, checking was done on this

strip by the investigation team. According to the report of the

1 h SFP 7074
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Forest Range Officer, Patiala, you are told that after checking
the Google Earth, it is clear that the damage to the trees and
the tampering with the forest area on the right side of the
Sanour distributary, has happened in November 2021.
According to records, during same time, Land breakage by the
colony owner was found in the forest area adjacent to the right
side of the Sanour distributary while making a road in the
land owned by the Municipal Committee Sanour. Under which
action has been taken by filing a court case against the colony
owner in the honorable court. Apart from this, due action has
been taken as per the rules against the concerned forest guard

regarding the loss of trees and land breakage in the forest. , o

area. N - \{ N
Apart from this, the complainant has stated :in his " )
ic | g
statement that the electric poles are installed in the forest
f-'?

area. In this regard, according to the Forest Range Officer,. .7}

Patiala, it is stated that the Forest Department has done a
Joint demarcation along with the Revenue Department and at
the time demarcation, after demarcating this distributory,
pillars were installed on forest boundary. As per site
verification, these electric poles are outside the pillars installed
after the demarcation and marking of this distributory,

Apart from this, according to the Forest Range Officer,
Patiala, as per site verification and according to the records,
you are told that all the trees standing in the above forest area
are recorded in the forest record.

Apart from this, the road being used by the colony owner,
is in the land owned by Municipal committee Sanour and land
owned by colony owner.

The report is sent to you for information and further

appropriate action.

Attachment: Same as above. Sd/-
f\,msn_.ﬁﬂow FRO Divisional Forest Officer,
i _.:“:ﬁ:’f‘il-ﬁnd;a'EngIish.fl..ir:u Patiala

JTARY PUBLIC (Gowt. of India

Distt. PATIALA. (PR g QFP 7074
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Translations From Punjabi To English
Number: 3386
Dated: 4-7-22
To
Conservator Of Forest,
South Circle ,Punjab
Patiala
Sub: On the Patiala-Devigarh road, along with the British
school, about 250 trees were cut down and the
government land occupied by the private school. \ C A .
Reference: Your office number is Complaint/
Patiala/2022/311/491 dated 25-04-2022 and 322/1830
Dated 24 /06/2022 '

" -

Regarding the letters under reference rega.rdingl
the above Cited subject, you are informed that this complaint was
carlier received from the Assistant Commissioner (Grievances) Office
Deputy Commissioner Patiala to this office on 15.02.2022. To
investigate the same, a three-member team consisting of Mrs.
Amandeep Kaur, Forest Range Officer Nabha, Mr. Amrinder Singh
Forest Guard and Mr. Bunty Singh Forest Guard was constituted
by the undersigned vide letter No. 10715-17 dated 15.02.2022. The
inquiry team sent its preliminary report by letter No. 590-N dated
10.03.2022 regarding this complaint (copy enclosed). According to
the investigation report, regarding the trees cut by the British
school, the investigation team checked the site related to the
complaint. During the checking, 28 trees were found missing on the
spot. According to the report made by the investigation team, the

records regarding the trees that were not found on the spot were

checked. On checking the 'Iﬂgﬁi‘éﬁ&%m&m&at the concerned
unfabi'H

P indi/English/Urdu

'-GT&X%&!BH!HG@E@ ofindia) 4 £ CEP NN
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67
staff has issued a damage report number 97377 dated 25.12.2021
of 2 trees (attached), 15 trees are caught in Timber Form No. 5 of
Forest Range Patiala (attached) and 11 dry standing/fallen trees
were cleared during departmental felling after transfer to Forest
Corporation vide letter no: 5531 dated 09.09.2021 from Forest
Division Patiala (Attached Marking List and Possession Receipts).
Apart from this, in the said report by the investigation team, it is
also stated that inquiring the complaint about illegal occupation of
forest land by the British school, they have visited the site Sanour
Distributory with Forest Division Office Patiala Kanungo Mr. Raj
Kumar and Mr. Nirmal Singh Forester along with record, land plan
of the canal department and aksh /latha of the revenue department.

Apart from this, according to the report of the
investigation team, they asked for the approval issued by the Forest
Department regarding the road and the culvert built on the Sanaur
distributary in front of the school from the British School, regarding
which they submitted NOC from the Canal Department/Punjab
Mandi Board (copy attached), but no NOC from Forest Department
was submitted by the school. As per the records in this regard,
notices were issued to the concerned school by the Forest Range
Officer, Patiala (copy enclosed). According to the record, the
investigation team has also reported that the forest area was found
tampered with, in this regard, the concerned staff took action
against the accused and damage report number 1680423 j;z;s:r{
issued on 02/02/2022 (copy enclosed).  onSngh \

The investigation team approached the complamam o I/iq
participate in the investigation, but the complainant dld ‘rm;t__.z *‘3"

participate in the investigation.,

After the on-site investigation, the forest guard of the
concerned beat Mr. Pargat Singh Forest Guard was suspended
from duty vide Office Order No. 49 dated 11.03.2022 under Punjab
Civil Services Service (Appeal and Penalty) Rules for negligence and

carelessness in his duty (copy enclosed).. .. L ANSLATION FROM
u

Fun| p ndvEnglish/Urdu
NOTARY PL

F _ If’“tﬁoﬂr*lrt:n
Distt. FATIALA. (Pb ) . » cCD 94
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The investigation team again with its letter No. 614-N
dated 22.03.2022 reported to the office (copy attached) that they
have taken the statement of Mr. Harvinderjit Singh son of Mr.
Karnail Singh ,manager of the British School and the owner of the
newly built colony on the other side of the school Mr. Jasbir Singh
son of Mr. Ranjodh Singh (attached to the statement).

In this regard, vide letter No. 193-P dated
25.06.2022 Forest Range Officer, Patiala has reported (copy
attached) that Digital demarcation of the area of distributary was
done by the revenue department (copy attached). After the
demarcation, it became clear that the British school has encroached
upon the forest land. Taking action against British Co-Ed School,
Devigarh Road, Patiala, a court case has been filed against Mrs.
Kiran Harika, Principal in Hon'ble Court, Patiala (copy attached)
next date of hearing of which is 29.07.2022. It should be noted that
the case regarding NOC under Forest Conservation Act 1980 has
been applied to the Forest Department by the British School (copy
attached). According to the report of the Forest Range Officer,
Patiala, Damage report No.1680423 dated 02.02.2022 was issued
against Mr. Jasveer Singh son of Mr. Ranjodh Singh, the owner of

|08

the new colony built on the other side of the distributary and a

court case has also been filed against him under the violafion

committed by him in District court Patiala(copy attached) next
hearing of which is on 31.08.2022.

Therefore, from the inquiry made by the investigation -

team regarding this complaint, it was found that the complaint
made by the complainant regarding cutting of 250 trees is not
correct, because after checking the site according to enumeration
record by the investigation team, only 28 trees were reported
missing. On checking the records of the Forest Division Patiala
office, it was found that the enumeration was done in the year
2016-17. After that no new register has been made regarding trees.
According to the report of the Forest Range Officer, Patiala, after

demarcation of the area concerned, it was founﬂ that there was no
TRU R A |"_“Lﬂl| ION FROM
Pur ali/H English/Urdu

R Em e e mma s

s £ CCOD N4
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illegal encroachment in the forest area by the owner of the British
School and the newly built colony, but it was found that the land
breakage was done by the British co ed school and the colony owner
in the forest land and Cases have been filed in the Hon'ble District
Court by the Forest Range Officer, Patiala respectively in this
matter. It is also stated that the case regarding NOC under Forest
Conservation Act 1980 has been applied to the Forest Department
by the British School. It is also informed here that on checking
according to Google Timeline, it was found that the British School
appears to be built before 2006 and according to the statement
given by the manager of the British School Mr. Harvinderjit Singh
son of Mr, Karnail Singh, this school is built in 2004. From which it
is clear that the violation done by the school is old but the culvert
built by the school had been built in the year 2019. In reference to
the report submitted by the investigating officer regarding the
missing trees and the violation done in the year 2019 by the
school, disciplinary action is being taken by this office against the

concerned staff as per the rules.

Therefore, agreeing with the investigation
conducted by the investigation team and the said action taken by
the Forest Range Officer, Patiala ,against the concerned British
School and the owner of the newly built colony in front of the
school, the report regarding this complaint is sent to you fnr.ﬂ ')

information and further necessary action.

Correspondence: As above Sd/-

e ."-—-_—""-F-
§4

Divisional Forest Officer - g

Patiala /

L!E \.i*u\!\_rLHT}DN FROM
Hunjabif rﬁdla'EI"Il'"IiEhi"Ul du

PUBLIC (Gowt

Reference No. 3387-88 dated 4-7-22 Oistt, PATIAL . ot

A copy thereof is forwarded for information to the following:-

1. In reference to his letter No. 147/C.1 dated 7.04.2022 letter
No. 394 dated 24.05.2022 to Deputy Commissioner Patiala.

1 § SEP 2014
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2. CIA Branch Assistant Commissioner (SH) Patiala Office Deputy

Commissioner Patiala in reference to his reference number
518-20 dated 14.02.2022

Sd/-
Forest Division Officer

Patiala

LANSLATION FROM
) KHIindVE nglish/Urdu

TRUE
Punj

NOTARY FUBLIC (Govt. of India)
Distt. PATIALA. (Ph)

1 b SEP 202
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A MEXUME - o

JRESTEMPLRC-AT8R024-COMP-PATDFWR

TR, e

To,

Conservator Of Forest,

South Cirele, Patialg

(N.G.T. Committee Member)

Ne.1/927917/2024 Dated 14-09-2024 2
Subject. : OA No. 343 of 2024 Mahendra Kumar Arora Vs State of Funjab
Reference ;

Yours Letter No. 4956 Dated 2/9/2020L

In reference to the above cited subject, The detailed action taken report by

this office with respect 1o the complaint filed by Applicant Mr, Mahendra Kumar Arora in
Hon'ble NGT OA No 343 of 202k is as under,

A complaint regarding Brilish Co Ed School, located on Left side of Forast

Strip, Sanour distributory (RD Patiala Sanour Road to Patisla Pehows Road) was

received from office of Deputy Commissioner Patiala on 15/02 #22. The complainant
alleged in the complaint, that British Co Ed School Authorities have illegally felled about

250 trees and also encroached upon Forest land in connivance with the Forast
Department in Patiala-Sanour road falling under Forest Range Patiala,

A 5 member Team was constiluted by Divisional Forest Officer Patiala
dated 15.02.2022 under Range Officer Nabha Ms.Amandeep Kaur for enquiry of the

szme. The team submitted its Report dated 10.03.2022. As per the Report total 28

trees were found missing on above mentioned site in Sanour distributory . of which only 11
Dead and Dry trees were departmentally felled and no action

taken against 17 irees,
though the timber

has been retrieved from the strip and recorded in the timber form by
Concemed incharge and in addition land breaking of Forest land (Violation under Indian
Forest Act 1927) has been found on both sldes of the Forest Strip.

It was brought to the nolice of the Divisional Forest Office that During the

period of the complaint, 2 Mew Residential Colony w,

a5 eslablished on Right Side of
Sanour distributary. While 1aking access 1o the colony through a road undar

jurisdiclion of
Municipal Commiltee Sanour, Land breaking was cardod out In

the Forest sty adjacent

(% Scanned with OKEN Scanner



127

e . o . A
.;.91 PLOCAZBR024-COMP-PAT-DF WS . \\2

V9T

to the road In an area of abouyt LSS5 Sq Mt. It Is also reported By the Division office that
the loss of irees and Land breaking in Right side of the Forest strip

complaint took place around November 2021, when the colonizer

alleged in the

damaged forest strip
adjacent to Nagar Council Road for approach to his Residential Colony.

It was also brought to the notice of the Forest Division Patiala that the
Private School, British Co Ed School is operational since the year 200L. It is situated on
Left Side of Sanour distributary (RD Patiala Sanour road to Patiala Pehowa Road). The
school was using access /approach through forest strip without necessary approval under
Forest Conservation Act 1980 for Non Forest Purpose. The temporary encroachment for
Passage and Parking was carried out in an Area of 817 Sqg ML

The detailed action taken report has been sent by Divisional Forest office,

Patiala Forest Division to conservator of Forest ,south circle vide letter No 3386 Dated
L/7/2022 ( Annexure 1)

Punitive Action against the Concemed taken by Divisional Forest Officer Patiala:

1. Punitive action for violation under Indian Forest Act 1927, against school
was initiated on 31.05.2022 by issuing damage report and civil case COMA 2275 of
2022 was filed against School, in District Court Patiala (Annexure 2).

8 Punitive action for violation under Indian Forest Act 1927, against the
Residential colony was initiated by issuing damage report on 02.02.2022 and a civil
case, COMA L29 of 2022, was filed against the coloniser in District Court Patiala
(Annexure 3) .

3. With respect to loss of 17 trees and non action against violation, the
concerned Beat incharge was suspended immediately on 11/03/2022 and deparimental
action for major penalty under Punjab Civil Services { Punishment and Appeal) Rules

1970 has been initiated by office of DFO Pallala,

Remedial Action taken up and Proposed:

T Joint Demarcation of the Forest Land has been carried out with Revenue

(} Scanned with OKEN Scanner
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Dapartment Dated 25.03.2022 (Annexure L) and the lemporary encroachment utllised
for passage and parking by the violators has been cleared along both sides of the Forest

Strip and Possession of Forest Land has been taken by the Range team Patlala.
2.

Notice under Forest Conservation Act 1980 has been issued to the
School for taking approval for approach and access from Ministry of Environment Forest

and Climate Change by Office of Divisional Forest Officer Patiala Dated 25.02.2022 (
Annexure 5),

3. The online case for diversion of Forest land for approach and access with

area of 0.08175 Ha. has been applied by the School Proposal : FP/PB/Others/
L33877 dated 19.06,2023 (Annexure €) and Restoration of Forest land damaged by

the Scheol along the Forest strip has been has been proposed in the FCA case by Office
of Divisional Forest Officer Patiala,

Preventive Action Taken:

The violation carried out by viclators Concerned (The coloniser of the
residential colony and the school) though being a compoundable offence under Indian
Forest Act 1927, in order to make the action deterrent the civil case has been filed
against the offenders.

In addition to the Complaint, the allegations raised in the written statemont
of the complainant was also enquired into and Field verification report of Concemed
Range officer stated that the electric poles are not in the Forest Strip. It is further reported
by concerned Range office thal allegations of tampering of tree register is false as the
copy of the records are available in higher offices and all standing trees have been
entered in the register. The same has been reported by Division office Patiala in its lelter
no 9065 Dated 13/9/2024 (Annexure 7)

It is reported that, As per the Area Register, the Forest Strip is 3.5 meter
wide on both sides of the distributary. The School had temporarily used the Forest Strip
for passage and Parking on the Left side of the Distributary. The owner of the Residential
colony had damaged the Forest land on the right side of the Distributary for passage.The
demarcation of the Forest strip had already been carried out on 25/3/2022 and the

temporary Violation on the Forest land has been cleared and has been taken possession
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by Concerned Range team. The Punitive action against the Violators and Concemed Beat
Penalty been initiated against the concerned Beat incharge as per
action against the Concerned

incharge for major

(
department rules.. Regarding the Loss of trees, Punitive
Restoration of the Forest strip has been proposed

Beat incharge has been taken up. The

in the Forest Diversion case applied by the School.

DIVISIONAL FOREST OFFICER PATIALA
14-09-2024
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Number: 3381

Dated: 4-7-22
Through

Forest Division Officer,
Patiala
Sub:  On the Patiala-Devigarh road, along with the British school, X
abuutlﬂﬁﬂ trees were cut down and the government land :
occupied by the private school. J
Reference: Your office number

is Complaint/ Patiala/2022/311/491
dated 25-04-2022

and 322/1830 Dated 24/06/2022
Regarding the letters under reference regarding the
you are informed that this complaint was earlier r
Assistant Commissioner (Grievances)
Patiala to this office on 15.02.2022. To

member team consisting of Mrs. Amandeep Kaur, Forest Range
Officer Nabha, Mr. Amarinder Singh Forest Guard and Mr, Bunty
Singh Forest Guard was appointed by the undersigned vide letter No.
10715-17 dated 15.02.2022. The inquiry team has sent its letter No. ‘
390-N dated 10.03.2022 regarding this complaint (copy enclosed).
According to the investigation report, regarding the trees cut by the
British school, the investigation team checked the place related to
the complaint, during the checking, 28 trees were not found on the
spot. According to the report made by the investigation team, the
records regarding the trees that were not found on the spot were
secn. On looking at the records, it was found that the concerned staff
has issued a damage report number 97377 dated 25.12.2021 of 2
trees (attached), 15 trees are caught in Timber Farm No. 5 of Forest
Range Patiala due to falling (attached) and The trees are dry
standing/fallen and felled during departmental felling after transfer
to Forest Corporation vide letter no: 5531 dated 09.09.2021 from
Forest Division Patiala (with Nappy Marking List and Possession
Receipts]. Apart from this, in the said report by the investigation
team, it is also indicated that in the complaint which is about illegal
occupation of the land of the forest department by the British school,
they have taken Mandal Kanungo Mr, Raj Kumar and Mr. Nirmal
muﬁmi@}&stﬂ along with them. In front of this school, regarding the

1D 1N SIDE - . :
ﬁ}wﬁmmsuwa # of Sanur distribution, the land plane of the canal department

punjabyrind! e revenue department

DERNT
(GO, 8

above subiject,
eceived by the
Office Deputy Commissioner
investigate the same, a three-

—

isf‘ﬁ%rﬂppnrtuniw was viewed as per the map (land plan, copy of

§¢ and RG plane attached). Apart from this, according to the

report of the investigation team, they sought the approval issued by
E‘m'est Department regarding the road and the culvert built on

\k%‘i?r{m
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the Supaur distributary in front of the schoel from the British School,
regarding which they took the N from the Canal Department/Punjab
Mandi Board. copy was given (copy attached), but no NOC from
Forest Depe:rtment by the school. Not taken As per the records in this
regard, notices were issued to the concerned school by the Forest
Range Officer, Patiala (copy enclosed]. According to the rccord, the
investigation team has also reported that the forest area was found
to have been tampered with, in this regard, the concerned staff took

action against the accused in the damage report number 1680423
dated Issued on 02/02/2022 (copy enclosed),

The investigation team approached the complainant to
participate in the investigation, but the complainant did not
participate in the investigation. According to the complaint, after the
on-site investigation, the forest guard of the concerned beat Mr.
Pargat Singh Forest. He was suspended from duty vide Office Order
No. 49 dated 11.03.2022 under Punjab Civil Services Service (Appeal
and Penalty) Rules for negligence and carelessness in his duty by the
Guard (copy enclosed). The investigation team again with its letter
No. 614-N dated 22.03.2022.1t has been reported to the office (copy
attached] that the manager of the British School Mr. Harvinderjit
Singh son of Mr. Karnail Singh and on the other side of the school
the owner of the newly built colony Mr. Jasbir Singh son of Mr.
Ranjodh Singh's statement was also taken (attached to the
statement).

In this regard letter No, 193-P dated 25.06.2022 from Forest
Range Officer, Patiala, It has been reported (copy attached) that the
British School concerned with this complaint was approached by Van
Strip Sneh. Digital demarcation of the area belonging to the
distributary was done from the revenue department (copy attached).

After the marking, it became clear that the British school tampered
with some of the forest department's land Mrs. Kiran Harika,
Principal, under the devolution of forest land by the school.

Taking action by this office against British Co-Ed School,

‘;_;il} IN §iD7.ouDeyigagh Road, Patiala, a court case has been filed in Hon'ble Court,
anfia:f:::u.‘.&..- FatialO(copy attached) whose next date of hearing is 29.07.2022. It

‘ 1d“be noted that the case has been applied to the Forest
HARNAVI cleRy JPepasiment by the British School for approval (copy attached).

Yovi. Agearding to this report of the Forest Range Officer, Patiala, against
asveer Singh son of Mr. Ranjodh Singh, the owner of the new
colony built on the other side of the school, due to the encroachment

1} SEP Dfile forest area, a damage report was issued against him as per

C} Scanned with OKEN Scanner
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; : it was found that the complaint made by
the complainant in his complaint regarding cutting of 250 trees is
not correct, because after the enumeration of the trees by the
Investigation team, anly on the spot 28 trees were reported missing,
On checking the records of the Mandal office, it was found that the
tree census was done in the year 2016-17. After that no new register

g to the report of the Forest

ation of the forest area by

newly built colony, but on
the other side of the British School and the newly built eolony on the

other side of the Sanor distributary. Cases have been filed in the
Hon'ble Court by the Forest Range Officer, Patiala, taking action

against the owner regarding the tampering in the forest area. It
should also be mentioned here th

at a case has been applied to this
department to get approval of the route from the concerned school.
It is also informed here that o

n checking according to Google
Timeline, it was found that the British School appears to be built
before 2006 and according to the statement given by the manager of

the British School Mr. Harvinderjit Singh son of Mr. Karnajl Singh,
this school is also built in 2004. . From which it is clear that the
violation done by the school is ald but the culvert built by the school
has been built in the year 2019, After the

report made by the
investigating officer according to the said, under the trees and the
violation done in the year 2019 by this office. Disciplinary action is

being taken against the concerned staff as per the rules

Therefore, agreeing with the invest

investigation team and the said action taken by the Forest Range
Officer, Patiala against the concerned British School and the owner

of the newly built colony in front of the school, the repert regarding
this complaint is sent to you for further action,

gation conducted by the

Divisional Forest Officer

Patiala

ALID 1M BIDE/OUT SIDE INDLA
TRUE TRANSLATION FROM
Punjabuyt
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Divisional Forest Officer
Patiala Forest Divisian :
Patiala. .

Chief Judicia) Magistrate,
Patiala,

No. Dated:

Prosecution Challan no, 1-
Forest Division under Indi

Subject:

P of 2022-23 of Patiala Ferest Range of Patiala
an Forest Act, 1927.

Please fine enclosed challan No,

1-P of 2022-23 of Patiala Forest Range of
this division for prosecution in your esteemed court under section 32, 33 & £3-C of

Indian Forest Act, 1927 against Smt. Kiran Harlka Principal British Co. Ed School, Patiala-
Devigarth Road, Patiala.

Sh. Swaran Singh, Incharge Forest Range Patiala of this division has been
deputed to present the challan in your court, He may kindly be allowed to act as
prosecutor in this case on behalf of Divisional Forest Officer, Patiala.

Divisional Forest Officer,

Patiala Forest Division,
Patiala.

Dated: ‘3;/.55 ) -

WA copy is forwarded to Range Officer, Patiala with refg_n:e\nte to his letter No.
£
95-P Dated: 20-05-2022 for information & necessary action.

{ \ :

X

Divisional Forost Officer,
Patiala Forest Division,

Patiala. hl{y L

Endst.No. 9|43

(E Scanned with OKEN Scanner
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From.
Divisional | orgag UMlery, Ejjrl,‘./] 'IIF'JJ/I.;I'; 5
Patiahy Foes Divinign i T
Patiala, i [y Piadeedapy daz:
Tl.",

Chiet Judicial Magsisian:,
Patinla

Ne: Fane:

Subject:  Prosecution Challan No:2=1' of 2021-22 ol P.lialy Forest Range of
Patiala Forest Division under Indian Feres! Act 1927,
(Sanour Distrybutery R 59-60 R/S and Patial-Pehowsa Road Km 6-7

/s)
Please find enclosed challan No:2-P of 2021-22 of Patiala Forest
Range of this Divisien lor prosecution in you esteemed courl under section 32,33

and 83 of Indian Forest Act 1927against Sh Jasvir Singh 5/0 5h Ranjodh Singh Rfo

Ajit Nagar Patiala.

5h Ramanprect Singh, Foruster of Forest Range Patiala of this
divitian has been deputed to presen! the challan in your court He may kindly be

allowed Lo act as preseculor in this case on behall of Divisional Eorest Officer,

Paiwala.
ol
Divisional | arest Officer,
Patiala Forest Division,
Patiala,
Endost No: [177e7) Doled | Sam_ 224

A copy is forwarded 1o Ranpe Officer Patiala with refurence to this letter
no: 659-P dated 09.03.2022 lor informalion & neCEssary %H.

I
Divisonal  Tarpst Dilicer,
Patiaky Forest Division,

Patinla, ¢~
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Report marking

I am today dated: 25.03.2022 regarding the marking of
ﬂss}ﬂﬂﬂt Collector Grade Aval Patiala, Forest Division Officer
Patiala by application. Area village Sanur tehsil and district
Patiala, Patwari constituency records and similar
measurements are available. Parcha Itlahi Rahi Patwari
Constituency has informed the partics. Which is included,
before the start of marking, the attendance of the persons
present was also taken scparately, which is included. This
marking is to be done by computer system which 1s available
with Computer Operator Ravi Computer System. Beflore
starting the marking, the computer operator fixed two fixed
marking numbers Khasra 95//5-A and 87//5-B, which are
shown in the attached map. These fixed opportunities were fed

into the computer as a basis and marking was started from

the identified fixed opportunities And the Sanur distributary

listed in the application, which takes the official route of 3-3

deeds on both sides. The distributary and the 3 Karma route

on the west side of it maintain. Maintained of Four corners of
the divided area were planted with erude earthen mounds. The

map given by the computer operator is included, according to

which the report has been prepared and the target was

informed to the persons present on the spot. Therefore, the

persons present on the occasion considered the marks made

and the target set to be correct and correct. So, by marking,

the report is submitted for appropriate action.

Mo: 10] Date Sd/- Manjit Singh Sd/- Gurinail Singh
2-4-22 Manjit Singh KG Sanur
25,03.2022 25.03.2022

V[0 RISIENTUT SIDE INDIA
Tan, VF I LATION FROM
Punpus d i s dewTIED
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HNotico
Through

The British Co Ed High School

Devigarh Road, P.0.Sanaur, Patialy

No: 11067 Date 25.02.2022

Subject: Reggrﬁiug using forest department land without permission [The
British Co Ed High School Devigarh Road, Patiala)

: Regarding the above subject, it has come o the attention of the
undersigned that the use of the forest arca in front of the said scheol by you
is being done without obtaining approval from this department under the
Forest Act, 1980.

In this regard, it is written to you that the area of the forest
departnent should net be used for the subject matter. If you use the forest

department's land now, then appropriate action will be taken against you

under the Forest Act. The sole responsibility of which will be your personal
responsibility.

Apanfmthls,ﬂywmtluumlhnnppmchrﬂndfwmmid
school, then the complete case under the Forest Act, 1980 should be
submitied to this effice in a single step after going online on the website:
forestsclearance.nic.in of the Govermnent of ndia. be given

8d/-
Forcst Division Officer
Patiala
Office Ho 11068 Date 25.02.2022

By sending a copy o the Forest Range Officer, Patiala, it is written that due
petion should be taken regarding the route used withmal approval by the user
agency and that the forest arca should not be nllowed 1o be nsed without
approval.

8d/-

Forest Dwiswn (dheer

Tatinla

10 IDEIOUT SIDE PIULA
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PUNJAR GOVERNMENT
Department of Forest and wildlife Preservation, Punjab
= ﬂl?fﬂcn Forest Division Officer, Patiala,
-------'l'-!n " P:tinhdfﬂ@lmml.um. Ph. 0176-2921674
e e EmeEz

Y S v e 8

No. 9065 dated 13.09.24

From

Divisional Forest Officer, Patiala,

Conservator of Forest
South Circle, Patigla

Subject: OA No. 343 of 2024 Mahendra Kumar Arora Vs State of
Punjab.

Reference: Your letter No. 4956 dated 02.09.24

Regarding the letter under reference regarding the above
subject, you are informed that a detailed investigation report was
already sent to you with this office's letter number 3386 dated
04.07.2022 regarding this complaint. (Attached)

Apart from this, according to the statement received by Mr,

Mahendra Kumar Arora, a report was sought from Forest Range

Officer Patiala regarding the recorded facts. In relation to which,

the Forest Range Officer Patiala has reported with his letter

number 618 dated 10-09-2024 that the complainant has

mentioned tampering with the record in his statement and

ction of green cover according to Google Earth, In this regard,

Né?l? Tﬁﬁi?ﬁ.gﬁﬁiﬂm be noted that the record of trees (Census Register) is
T'F"un}:i';nhhmd'r'El'l‘-" "Eﬁ.ffilablc not only in the range but also in the office of the higher
: ijll{iﬁﬂ'!&la]s. 50 it is not possible to tamper with the record. According
st BAT (Ptip the records, checking was done on this strip by the investigation

; 1 S‘;-_P m! team. According to the report of the Forest Range Officer, Patiala,

rlARB AV

L]
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B the Google Earth, it is clear that
and the tampering with the forest area on
anour distributary, which has

: According tg records,
area adjacent to the right side of t

tampered with by the colony
1

place of the Municipal Commitiee Sanour. Under which action has

been taken to file g court case

honorable court, Apart from this,

the right side of the §
November 2021, SR
during that time, the forest
he Sanour distributary was

owner while making a road in the

against the colony owner in the

due action has been taken as per
the rules against the concerned forest guard regarding the loss of

trees and tampering with the forest area,

Apart from this, the complainant has stated in his statement
that the electric poles are installed in the forest area. In this regard,
according to the Forest Range Officer, Patiala, you are told that the
Forest Department had jointly marked the relevant place with the
Revenue Department and at the time of this marking, after
demarcating this distributor, pillars were installed. According to the
occasion, these electric poles are outside the pillars installed after
the demarecation and marking of this distributor.

Apart from this, according to the Forest Range Officer,
Patiala, according to the occasion and according to the records, you
are told that all the trees standing in the above [orest area are
recorded in the record.

Apart from this, the route being used by the colony owners,
that route is owned by Municipal Council Sanour and they use the
game from the land owned by them,

The report is sent to you for information and further
appropriate action,

Attachment: Same as a

Sdj-
ALID M SIDFIOUT SI106 1901, +| Foreat Divisional OMicer,
TRUE TRALE AT a1 b0 ™ Patinla
Fun;.".':i.-ulinl-d:f[_'n v gl

AARNAINOHLENT S0k
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Punjab Gevernment
i Forests ang Wildiite Presarvation Depariment
ONservalor of Foresig South Circle, Opp. Contral Jall, Patlala.

- Fh. No, 01752021823, E-mall 1 : clpatisla@gmall.com

Divisional Forest Officor,

Palialg,

No- ey 56 Dated 219 19Y
Suby OA No. 343 of 2024 Mahongry Kumar Arora Vs Stat of Punjab,
Ref:

This office Ehdsl no, L7L8-52 Datey 28.08.2024

d subject any reference it Is informed that the
- 343 of 2021 Mahendra Kumar Arora V/s State
Peraining to g complaint by Sh. Mahendrg Kumar Arora alleging
liegal felling of 250 yrpps by @ private Sehool griygh co-ed in collusion with District Forgsy -
m Officer Sanour, Distriey Patinle and thereby eausing damage fo environment, has ordered !
comprising of Principal Chief Conservaior of Forests, District
Magistrate, Patialg end Reglonal Office, MoEFaCC, Chandigarh shall visit site, coflect
relevant information and if finds above complaint to be comect, take apprapriate remedial,
Punitive and Preventive action Including, dssessmeni

Hon'ble Nationa Green Tribung) OA Mg
of Punjab on 01.07.2024,

of environmental compansation in

accordance with law and submit the compliance report within two months, Office of the
PCCF (HoFF) vide letter Cited under reference lelier No, 1/BB7825/202L dated
20.07.2024 has deputed the undersinged o represent ihe office of PCCF (HoFF).
Complianant sh, Mahendra Kumar has sent his stalement 10 the consideration ol inguiry
commiliee vide his email dated 31.08.2024

:% In view of above ¥ou are directed 10 submit tomments/repors of your office
before the committes on 05.09.202t at 11.00 am.
Enclosed: As above
1} Complaint by Sh, Mahendra Kumar Arora 12,3 Guru Nanak Nagar, Tripuri, Patigla before
the Hon'ble NGT,
2) Order of the Hon'bis NGT dated 01.07.2024 in OA No. 343 of 2024
3) Statement of Sh, Mahendra Arara submitted to lhe inguiry zommittes on 31.08.2024L.

Y

Ajit Kulkarni, IFS o
»

e | 2.t
Conservator of Forests, | Iﬂ}l 1

5, i1
§ =

g
|

B

South Cirela, Patiala. %
Endst. No. 'LlelIS? -~ 60 Dated, 31‘1 I&"‘i +

A copy of the above Is forwarded In reference to this office ends no. L7LB-52 Dated
28.08.2024 for informaltion,

1) Principal Chief Conservator of Forasts (HoFF), Punjab, 8.5 Nagar.

2) Deputy Director General of Foresis {(Central), Ministry of Environment Foresis and
Climate Change, Governmen of India, Northarm Regionnl Offige, Chandigarh.

3) Chief Conservalor of Forests (Plaing), Punfab, SAS Maga,.

L} Deputy Commissioner, Patialg.

Enclosed: As above (Lg ey |
Ajit Kulkarni, IFS 0 (@u 1/,4,.
Conservator of Forests, BTy

o -~ i
‘ South Circle, Patiala. % <1

(¥ scanned with OKEN Scanner



142

F Punjab Government
- cu““w::::t::d Wildlife Proservation Departmant
9 orests South Circlo, Opp. Central Jall, Patiala,
0. 0175-2021628, E-mall Id : clpatiala@gmall.com
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1. De
F puly Director General of Foresis (Central). Ministry of Enviranment
orests and Climate Change, Government of India, Northern Regional
Office, Chandigarh,

2. Deputy Commissioner, Patlala.

W FILq-6o ot 06| 920

Sub: OA No. 343 of 2024 Mahendra Kumar Arora Vs State of Punjab.
Ref: This office endst no. L957-60 Dated 02.09.2024.

With respect to the above cited subject and reference, proccedings of the

meeting held on 05.09.202L. with respect to OA No. 343 of 202L Mahendra

Kumar Arors Vs State of Punjab are attached along with this letier for your

information and further needful.
Encis : As sbove U__ﬁ

Ajit Kulkami, IFS
Conservator of Forests.
0
South Circle, Patiala. yﬂl fl qlzoty
Gr, »°
63 oee. 06]9]2024 .7

endst No. 9161~
office endst no. 4£951-55 dated

A copy of the above Is forwarded In reference to this
02.09.2024 for information and necessary action please.

1. Principal Chief Consarvalor of Forests (HoFF), Punjab, SAS Nagar

2. Chief Conservator of Forests (Plains), Punjab, SAS Nagar.
3, Divisional Forest Officer, Patiala.

Encls : As above

iﬁj (s T LF]
Ajit Kulkarnl, IFS
Conservator of Forests, ﬂ/ &

South Circle, Patiala. é?ud < } (:T f ﬂﬂnf

a4
@qﬁ

61:'_-\.
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Mahendra Kumar Arora Vs State of Punjab Regarding

. preceeding of the meeting helq o 05.09.2024 at 11.00 am,

- {8
r} To the above cited subj

ect, @ meeting held on 05.09.2024 at 11.00 am and
e‘ meeling was attended by the officia

Is given below-
1) Mr. Ajit Kulkarni, |Fg, Conservator of Foress,

2) Mrs. Vidya Sagri RU, IFS, Forest Division-Officer, Patiala.

3) Ms. Kanchan, IAS, ADC (G) Office of Deputy Commissioner, Patiala,
L) Mr. N.K, Dhimri, Technical Officer,

Change, Government of
5) Mrs. Kiran Hiraka, Princi

South Circle, Patiala,

Office Ministry of Environment Forests and Climate
India, Northemn Regional Office, Chandigarh.
pal, Brilish Co-ed Sehaol, Devigarh Road. Patiala.

In this meeting, Mrs. Kiran Hiraka, Principal, British Co-ed School, requested for

one more day for submitting their reply/statement to the commitiee. Divisional Forest Officer

Patiala requested for some more time to submit the report as the statemen! of complainant before

the commitiee raises some new issues which needs field verification. The committee decided o

consider the request of Schoal Authorities and DFO Patiala. DFO Patiala was directed ta submit

the report at the earliest.

The meeting endad with the vote of thanks.

e

Ajit Kulkarni, IFS
Conservator of Foresis,
South Circle, Patiala.
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Subject - In the meeting dated 05.09.2024 held at the office
of the Conservator of Forests regarding OA No. 343 of 2024 \’bo

Mahendra Kumar Arora Vs State of Punjab the following
officers/officials participated.

Sr. | Officer/Employee | Name of | Mobile No. | Singagture |

No | Name Office s . )

1 | Kanchan ADC (G) | DC 6283440598 | sd
Office

2 | Vidya sagari DFO 9412927063 sd
Patiala . .

3 | Ajit Kulkarni CF 9915564249 sd
South B

Sh. N.K Dhimri T.O , RO. Chandigarh attended through VC

= 'I?(NSLﬁTICrN FROM
jaBirRindi/English/Urdu

JTARY PUBLIC (Govt. of India)

stt. PATIALA. (PL.)

1 6 SEP 7024
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Subject — In the meeting dated 05.09.2024 held at the office
of the Conservator of Forests regarding OA No. 343 of 2024
Mahendra Kumar Arora Vs State of Punjab the following
officers/officials participated.

["Sr. [ Officer/Employee
No | Name

Name of
Office

Mobile No. | Singagture

1 | Kiran Hiraka

The
British
Co-ed
high
School,
Patiala.

9914911202 | sd
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TARY PUBLIC (Govt of India)
Di=t. PATIALA. (Pb.)
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f-:ﬂ' - OA No. 343 of 2024 Mahendra Kumar Arora Vs State of Punjab.
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